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PART IV

Acts of the Gujaral Legislalure and Ordinances promulgated = .
and Regulations made hy the Governor, S
The followmg Act of the Gujarat Leglslature having been asscnted to by the
Governor on the 30th March 1963 is hereby published for general mfnrmanml ]
M. G. MO’\IANI
Secretary to the G?vemmcnt ‘ot Gyjarat,
el Department. '
GUJARAT ACT NO. X1V OF 1%63.°  ~ | '

(Fu'sl: published, after having received the assent of the Governot in thc
* Gujarat Government Gazette” on the 30th March . 1963) con

An Act to amend the Bombay Motor Vehicles Tax Act, 1958 50 a5
to increase the maximum rate of tax thereunder; « . 1.

ax . : . . . ’J
1t is hereby cnacted in the Fourteenth Year of ti- Rejublic fIndia-csf I wei—
1, (I) This Act may be called the Bombay Motor Vehicles tax {Gujarat Short title

end commen-

Amendment) Act, 1963.
cement,

(2) It shall come in to force on such date as the State Gover:m:lenl;f may, by
natlﬁot‘tmn in the Official Guzette, appoint,

Bom, B In the Bombay Motor Vehicles Tax Act, 1958, for the First Schedule, the Substitution

LX¥
of ‘fo]lowmg shall be substltuted namely:— 3&3;11;?%31:-
1668, LXYV of 1958
53 25 new 8ohe
ule,
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* FIRST BCHEDULE

[See section 3.]

Part-I—Motor vehicles using moior spirit.
A. Motor vehioles fitted solely with pneumatic tyres—

I. Motor oycles and tricycles (including motor-scooters
and oyocles with attachment for propelling the same by
meohanical power)—

{a) Cyclos not excoeding 50 KG in weight unladen
(b) Cyoleanot exceeding 100 K@ in weight unladen
(¢) Oycles exceeding 100 KG in weight unladen
(4) Tricydlaa

Maxzimum annual
rate of tax.
B‘Bo

20
- 40
b0
50

(¢) Cyoles or tricycles used for drawing a trailer or -

side-car

II.—Motor vehicles not exceeding. 260 K@ in weight
_unladen adapted and used for invalids.

10, in addi-
tuon to the rates
gpeoified above,

10

III.—Motor vehicles (including tricycles) used for the '

““oarriage of goods or materials—

(6) Vehicles the registered laden weight of which does

"not excéed 760 KG,

(b) Vehicles the registered laden weight of which
exceeds 760 KG but does not exceced 1600 KG

"(c) Vehioles the registered laden weight of which ex- |

coeeds 1600 KG bat does not exceed 3000 KG

~ (@) Vehioles the registered laden weight of which ex-
ceads 3000 KG but does not exceed 4500 KG '

(¢) Vehicles the registered laden weight of which ex-
ceads 4500 KG but does not exceed 6000 KG

() Vehicles the registered laden weight of which ex-
oeeds 6000 KG but does not exceed 7600 KG

- {g) Vehicles the registered laden walght of W]:uch
exceeds TH00 KG

175

350

K 56('))" .'
M0
980

1200

The rate apeclﬁed
in (f) above plus Rs.

100 for every 260 K@ - -

or part thereof in
excess of 7600 KG .
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Provided that where a tax on motor vehicles is levied
by any local authority, the maximum rates for motor
vehicles registered for use solely within the limits of
such local authoriby shall be two thirds of the afore-
paid maximum rafes,

IV.—Motor vehicles (inoluding tricycles) plying for hire
and used for the carriage of passengers—

{(a) Vehicles licensed to carry in all not more than
two passengers

(b) Vehioles licansed to carry in all more than two
but not more than four passengers

GUS, GOVT. tAZ, BX., saRor 20, loda/CHAITRA b, 1885 is

Maximum annusl
rate of tax
Re.
150
LN ] 3%

(¢) Vehicles licensed tooarry more than four passe- The rate speocitied
ngers _ cin (b)) above  plus
' Rs, 80 for every

passenger in addition

to four  passengers

which the vehicle

is

80 licensed to

CaITY.

Provided that where a tax on motor vehicles is lovied
by any local authority, the maximum rates for motor
vohicles registered for use within the limits of such
local authority shall be two-thirds of the aforesaid maxi-
mun rates,

¥.—Breakdown Vans used for towing disabled vebicles -

VI.—Motor vehicles other than those liable to tax under

- the foregoing provisions of the Schedule—
{a#) Vehicles not exceeding 750 KQ in weight, unladen '

(6) Vehicles exceeding 760 KG but not exceeding
1500 KG in weight, unladen

(c) Vehicles exceeding 1500 KG but not exceedmg
2260 KG in weight, unladen

(d) Vehicles exceeding 2260 KG but not exceeding
3000 K@ in weight, unladen

{¢) Vehicles exceeding 3000 KG but not exceeding
3750 KG in wexght unladen

) Velncles exoeed.mg 3760 KG in weight, unladen

. 250
.« 100
« 150
- 200
«« 300
. 400
e BOO
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VIL Additiona] tax payable in respect of motor vehicles .

used for drawing trailers— |

_ (i) for eash trailer when the tra.iler'iﬁ uaed for
the oarriage of goods .

(#). for each frailer when the trailer is used for

the carriage of passengers

(4#) for each trailer when the trailer is used for
any dther purpose :

Provided that two or more vehicles shallnot be char-
geable under this clause in respect of the same trailer.

B. Motor vehicles other than those fitted solely with
pnewmatic tyres.

- respect

The rates . epecified
in olange. III in
respect of motor
vohioles . used. for
the :carriage of goods
or materials,

The rates specified

clause IV in
of . motor
Plying for
hire and wused for
the carriage of pas-
sengers,

in

vehicles

60

The fates
in Class A,
50 per centum,

shown
plus

(. Dealers in, or manufacturers of, motor vehicles— -

For a general licence—

in rezpect of each motor vehicle .

Part IL.—Motor vehicles using fuel other than motor spirit.

- per centum on

160

.The rates
Jin . Part-
sureharge

.shown
I, plus a
of b0
all
or any olass of
motor wehicles: men-
tioned therein,”
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by fhe Governor.

The following Act of the Gujarat Legislature, having been assented to by
the Governor on the Bth November 1963 is hereby published for general infor-

mation.
AKBAR 8. SARELA,

Secretary to the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. XLV OF 1963.
[First published, after having received the assent of the Governor in the
“"Gujaraz Government Gazetle” on the 8th November 1963],

An Act further to amend the Bombay Motor Vehicles Tax Act, 1958,
It is hereby enacted in the Fourteenth Year of the Republic of India as follows.—

1. This Act may be called the Bombay Motor Vehicles Tax (Gujarat Second ghort titte,
Amendment) Act, 1963

9, In the Bombay Motor Vehicles Tax Act, 1958 (hereinafter referred. to 48 Amendment
“the principal Act”) after sub-section (2) of section 13, the following shall begi 'ﬁﬁﬂ“‘f,xlé
added, namely:— of 1958,

“(3) All notifications issued under sub-section (2) shall be laid for not
less than thirty days before the State Legislature as soon as possible after
they are made, and shall be subject to rescission by the Legislature or to

1V-Extra-58 {Line) : 220
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such modifications as the State Legisiature may make during the session in
which they are so laid or the session immediately following.

- (4) Any rescission or modification so made by the State Legislature shall
be published in the Official Gazette and shall thereupon take effect.”.

Amendment. 3. In section 23 of the principal Act, after sub-section (4) the following shall

o Gl b sdded, amly :—

of 1968, : )
“(5) All rulgs made ynder this section shall be laid for not less than

thirty days before the State Legislature as soon a8 possible after they aro

made, and shall be subject to rescission by the State Legislature or to such

modifications as the State Legislature may make, during the session in which

they are so laid or the session immediately following,

(6) Any rescission or modification so made by the State Legislature shall
be published in the Official Gazette and shall thereupon take effect.”.

“IXINTED AT THE GOVERNMENT CENTRAL FRESS, ANMEDABAD,
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor,

The following Act of the Gujarat Legislature, having been assented to by
the Governor on the T7th January 1971 is hereby published for general in-
formation,

N. ¢. BUCH,
Deputy Secretary to the Government of Gujarat,
Legal Department. :

GUJARAT ACT NO. 1 OF 1971.

(First published after having received the assent of the Governor in the
“Gujarat Govemment Gazette” on the 12th January 1971).

An Act further to amend the Bombay Motor Vehicles Tax Act, 1958,

It is hereby enacted in the Twenty-first Year of the Republic of India as
follows :—

1. (1) This Act may ba called the Bombay Motor Vehicles Tax (Gujarat Short title
Amendment) Act, 1970, , . and comme-
neement,
(?) It shall come into force on such date as the State Government may, by
notification in the Official Gazette, appoint.

2. In the Bomhay Motor Vehicles Tax Act, 1958 (hereinafter referred to as Amendment
“the principal Act”), in section 2, after clause (8), the following clause shall begfﬂfﬁf:“iév
added, namely :— of 1953

1

IV-Extra~] {Mono)
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“(8A) “‘week” means a period of seven consecutive gdays;”.

P L

Amendment 9+ In section 4 of the principal Act, after sub-section (f),'ﬁ‘{ha following sub-

of section ¢ secfion shall be inserted, namely (—
of Bom.
Ly
e
“(1A) Notwithstanding anything contained .in sub-sestion (I}
_‘..‘ﬂ. !

{¢) the tax mr;?pgm ofa iransport vehicle brought for use in the State
for a temporary gefiod shall be leviable for the whole of the period for which
it is to be used or kept for use in the State } ‘

- {b) where such vehicle is to be nsed or kept for use in the State for a
period less than a month, the tax shall be leviable at the rate of 4 per cent
of the annual rate for each week or part thereof, subject to a maximum amount
equal to the amount of tax leviable for a period of one month under clau.e (¢);

{¢) where such vehicle is to be used or kept for use in the State for a pertod
equal to a month or more than a month the tax shall he leviable at the rate
specified in clause (1), (i) or (i) of sub-section (I} of section 4, according as
such period is equal to the period specified in the said clause (é), (%) or (4%)
as the case may be, irrespective of whether such period expires at the end of
a quarter or not;

{d) the tax leviable under this sub-section shall be paid within such period
and in such manner as may be prescribed.”. :

‘Amendment 4, In section 16 of the principal Act,—
o? B]%ct-lon 18
of Bom.

LY of (9) in sub-section (I), clause (&) shall be deleted;

(#t) sub-section (2) shall be deleted.

Substitntion 5, For section 18 of the principal Act, the following shall be substituted,
of ssction 18 lv s

in Bom. namely
LXYV of

1058,

*18. () Where the whole or any portion of the tax due in accordance with pegar.
the pravisions of this Act in respect of any motor vehicle for any period orty for
part thereof has not been paid in time by the person Liable for the payment ;;‘;‘:
thereof, the Taxation Authority may levy, in addition to the tax =o due, & mens
penalty not exceeding 25 per cent of the amount of tax which would bave been of tax.
payable for such period or part thereof in respect of that motor vehicle at the

maximum rate of tax specified in the First Schedule.

{2) The amount of penalty levied under sub-section (1) shall, unless it is paid
within the prescribed time, be recoverable in the same manner as an  arrear of
land revenue.”.

PRINTED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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THE BOMBAY MOTOR VEHICLES TAX (GUJARAT AMENDMENT)
ACT, 1971
[ Act No. 11 of 1971]
Enacted by the President in the Twenty-second Year of the Republic of India.

In exercise of the powers conferred by section 3 of the Gujarat State Legisla-
11337 iaf ture (Delegation of Powers) Act, 1971, the President is pleased to enact as
* follows : —

1. This Act may be called the Bombay Moter Vehicles Tax (Gujarat Amend- Short title.
ment) Act, 1971.

2. In the Bombay Motor Vehicles Tax Act, 1971 as in force in the State of Insertion of

section 34 in

Gujarat, after section 3, the following section shall be inserted. namely :— Bom. LXV of
1958.
“3A. (1) On and from the Ist day of December, 1971, there shall bel;f:c‘i’ Ui:gha

levied and collected. on all motor vehicles specified in clauses I and VI of
Class A in Part I of the First Schedule and on all motor vehicles of like des-
cription falling under Part IT of the said Schedule, which are used or kept for
use in the State, a tax (hereinafter referred to as the enhanced tax), in addition
to the tax leviable under section 3, at the rate of ten per cent of the amount
of tax levied under that section.

(2) The enhanced tax leviable under sub-section (/) shall be paid in ad-
vance by every registered owner or any person having possession or control of
the motor vehicle—

(/) annually at the rate specified in sub-section (I), or

(if) for one more quarters. at one-fourth of the rate so specified for each
such quarter, or

(iii) for any period less than a quarter expiring on the last day of the
quarter, at one-fourth of the rate so specified less one-twelth of the said
rate for every complete calendar month which has expired during such
quarter :

Provided that—

(i) where any such owner or person has, before the commencement of the
Bombay Motor Vehicles Tax (Gujarat Amendment) Act. 1971. paid the tax President Act
leviable under section 3 for the period of the year or for the period of one or 1}019711
more quarters expiring on the 31st day of March 1972 (hereinafter referred
to as the said period), such owner or person may pay the enhanced tax for the
month of December 1971 and for the guarter commencing on the 1st day of
January, within the period prescribed for the payment of the tax leviable under
section 3 for the vear or the quarter commencing on the 1st day of April 1972;

VI-Extra-12 (Mono)
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THE BOMBAY MOTOR VEHICLES TAX (GUJARAT SECOND
AMENDMENT) ACT, 1976,

{Act No. 7 of 1976]
Enacted by the President in the Twenty-seventh Year of the Republic of India.
AN ACT

further to amend the Bombay Motor Vehicles Tax Act, 1958,
as in force in the State of Gujarat.

In exercise of the powers conferred by section 3 of the Gujarat State Legislature
i‘;,?'é‘f (Delegation of Powers) Act, 1976, the President is pleased to enact as follows: —
1. () This Act may be called the Bombay Motor Vehicles Tax (GujaratShort tile

Second Amendment) Act, 1976, 2;:;,‘1,,,,,,,06,

ment.

VI-Extra-10
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(2) It shall come into force on the 1st day of April, 1976.

Iogertion of 2. In the Bombay Motor Vehicles Tax Act, 1958, as in force in the State of Bow-

new section

- I3 - - - L
14A Gujarat (hereinafter referred to as “the principal Act”), after section 14, the Aat 65
following section shall be inserted, namely:— ?558

fr‘(’l‘;‘:;‘m of “14A. (1) The State Government may of its own motion or on the appli-

cation of any aggrieved persen call for and examine the record of any proceed-
ing under this Act for the purpose of satisfying itself as to the legality or
propriety of any order passed therein by the Taxation Authority or by the
person or authority referred to in sub-section (I) of section 14, and if it shall
appear to it that any order passed therein reauires to be modified, annulled.
or reversed, it may. after giving the person affected by. or interested in, such
order, an opportunity of being heard and after making, or causing to be made,
such inquiry as it deems necessary, pass such order thercon as the circum-
stances of the case justify, inctuding an order directing fresh proceedings :

Provided that no record of any proceeding of a Taxation Authority shall
be called for-—- ‘ '

() in a case where an appeal from the order passed therein has been
filed, when such appeal is pending, and

(i} in a case where an appeal has not been filed from such order, before
the expiry of the time prescribed for filing such appeal.

(2 No order shall be revised under sub-section () by the State Govern-
ment of its own motion and no application under that sub-section by anv
aggrieved person for the revision of any order shall be entertained by the State
Government, after the expirv of two vears from the date of such order.

Explanation.—In computing the period of limitation for the purposes of sub-
section (2),—

(@) any period during which the record of any proceeding shall not be
called for under the proviso to subssection (/). and

(by any period during which any proceeding under this section is stayed
by an order or injunction of any court,

shall be excluded.”.

Amendment 3, In the principal Act, in the First Schedule, in Part 1, in Class A —
of First :

hedule. i i
Sohedule (@ for clause I, the following clause shall be substituted, namely:—

“I. Motor cycles and tricycles (including motor-scooters and cyeles with
attachment for propelling the same by mechanical power) —
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() owned by an individual, a local authority, a public trust, a Univer-
sity or an educational or social welfare institution,—

(a) Cycles not exceeding 50 KG in weight, unladen - 30
!I
(1) Cyeles exceeding 50 KG in weight, unladen but
not exceeding 100 KG in weight, unladen 60
(e) Cycles exceeding 100 KG in weight, unladen 5
{(d) Tricyeles ‘ 75
(e) Cyclééior tricyeles used for drawing a trailer or 20 in
side-car addition to the
rates speeified
ahove,
ii); owned by a person other than an individual, Twice the
(1) Yy & ]
a local authority, a public trust, a University or  rates specified
an educational vr social welfare institution} ; ahove.”;

(b) in clause III, for the proviso, the following proviso shall be substituted,
namely :—

“Provided that where a tax on motor vehicles is levied by any local
authoritly, the maximum annual rates of tax under this clause for motor
vehicles registered for use solely within the limits of such local authority
shall—

(i} in cases where such motor vchicles are wholly or partially exempted
by such local authority from the tax levied by such Jocal authority, be
the rates specified in this clause;

(i) in any other case, be two-thirds of the rates so specified.”;

'(¢) in clause 1V, for the proviso, the following provise shall be substituted,
namely:—

“Provided that where a tax on motor vehicles is Ilevied by any local
authority, the maximum annual rates of tax under this clause for motor
vehicles registered for use solely within the limits of such Iocal authority
shall-—

() in cases where such motor vehicles are wholly or partially exempted
by such local authority from the tax levied by such local authority, be the

rates specified in this clause;

(i) in any other case, be two-thirds of the rates so specified.”;
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(d) for clause VI, the following clause shall be substituted. namely:—

“¥Y1.—Motor ﬁchicles other than those liable to tax under the foregoing
provisions of this Schedule—

(1} owned by an individual, a local authority, a
public trust, a University or an educational or
social welfare instibution,—

(a) Vehiclosnot exceeding 750 KG in weight, unladen 150

(b) Vehicles exceeding 750 KG in weight, unladen
but not exceeding 1500 KG in weight, unladen 225

{c) Vehicles exceeding 1500 KG in weight, unladen
but not exceeding 2250 KG in weight, unladen 300

{(d) Vehieles exceeding 2250 KG in weight, unladen,
in which the total number of seats (including
that of the driver) and of the standing persons
permitted to be carried in accordance with the
conditions of permit granted to the owner of the
vehicle does not exceed fifteen 450

{e) Vehicles exceeding 2250 KG in weight, unlader,  450plus Rs. 10
in which the total number of seats (including  for cach such
that of the driver) and of the standing persons  number in
permitted to be carried in accordance with the  excessof fifteen,
conditions of the permit granted to the owner
of vehicle oxceeds fifteen

(i) owned by a person other than an individual, Twice the rates
a local authority, a public trust, a University or  specified above.”;
an educational or social welfare institution

{¢} after clause VII, the following clause and Explanation shall be inserted,
namely —

“VIII. Motor Vehicles falling under clause I or ¢lause Tiwice the rates
VI and imported into India after the 31st March, 1957 specified in clause
I, or, as the case

may be, in clause
VI

Explapation—For the purposes of clause I and clause VI, —

(1) “educational institution” shall mean such educational institution as is

recognised by the State Government, by order notified in the Official Gazetie,
in this behalf;



Bom.
Aot

249 of
1950.
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{2) “local authority” shall mean any municipal corporation, municipality,
Cantonment Board or panchayat constituted under any law for the time
being in force in the State of Gujarai;

(3) “public trust” shall mean a public trust registered under the Bombay
Public Trusts Act, 1950, as in force in the State of Gujarat;

(4) *“social welfare institution” shall mean any institution engaged in any
activity conducive to the welfare of the general public and recognised by the
State Government, by order notified in the Official Gazette, for the purposes
of those clauses;

(5} “University” shall mean a University establishcd by or under any
law for the time being in force in the State of Gujarat.”.
FAKHRUDDIN ALI AHMED,

President.

K. K. SUNDARAM,
Secretary to the Government of TIndia.
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REASONS FOR THE ENACTMENT

In order to enable the raising of additional resources it is proposed 1o revise
upward the maximum rates of tax specified in the First Schedule to the Bombay
Motor Vehicles Tax Act, 1958, as in force in the State of Gujarat, in respect
of motor vehicles other than those plying for hire and used for the carriage of
passengers or of goods or materials,

2, The Bill also seeks to imsert o new section 14A in the said Act to em-
power the State Government to revise any order passed by a Taxation Authority,
or by any person or authority in appeal, for the purpose of satisfying itself as
to the legality or propriety of such order.

3. Under the existing provisos to clause IIl and clause IV in Class A of
Part I of the First Schedule to the said Act, where a local authority is levying
a tax on motor vehicles, the maximum rates of tax leviable on motor vehicles
registered for use solely within the limits of such local authority is two-thirds of
the maximum rates specified in those clauses. As a result motor vehicles exem-
pted wholly or partially from the payment of tax levied by a local authority
obtain an additional advantage of reduced maximum rates of tax umder the said
Act also. As it is considered desitable not to allow such additional advantage
to such wvehicles, the existing provisos are sought to be amended to provide for
the levy of fax at full rates on motor vehicles exempted wholly or partially from
levy of tax by a local authority.

4. In view of the urgency of the matter, it is not practicable to consult the
Consultative Committee of Parliament on Gujarat Legislation to be constituted
under the proviso to sub-section (2) of section 3 of the Gujarat State Legislature
{Delegation of Powers) Act, 1976. The measure is, therefore, being enacted
without reference to the Consultative Committee.

M. RAMAKRISHNAYYA,
Secretary to Government of India,
Ministry of Shipping and Transport,
(Transport Wing).
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~ PART IY

Acts of the Gujarat Legislatore and Ordinances promulgated and
Regulations miade by the Govemor.
The following Act of the Gujarat Legislature having been assented to by the
Governor on the 12th March 1976 is hereby pubhshcd for general information.

J. P. VASAVADA,
Deputy Secretary to the Governmernt of Gujarat,
Legal Department,

GUJARAT ACT NO, 9 OF 1976,

(First published after having received the assent of the Governor in the
“Gujarat Government Gazette" on the 17th March 1976).

An Act further to amend the Bombay Motor Vehicles Tax Act, 1958.

It is hereby enacted in the Twenty-seventh Year of the Republic of India as
follows: —

1. This Act may be called the Bombay Motor Vehicles Tax (Gujarat Short tith,
Amendment) Act, 1976

2. After section 3 of the Bombay Motor Vehicles Tax Act, 1958, the Insertion of

following section shall be inserted, namely:— ;’A'm’"’ﬁg:.
Bom, LXY of
1958.
fg&s. “3A. (1) On and from the st day of December 1975, there shall be levied Lﬂ'! of
' and collected. on all motor vehicles specified in clauses I and VI of Class A ™

46
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in Part I of the First Schedule and on all motor vehicles of like description
falling under Pari II of the said Schedule, which are used or kept for use
in the St\ate, a tax (hereinafter referred to as “the enhanced tax™), in addi-
tion to the tax leviable under section 3, at the rate of ten per cent. of the
amouni of tax levied under that section.

{2y The -enhanced tax leviable under sub-section (1) shall be paid in
'-adv;.moe by évery registered owner or any person baving possesslqn -or control
of the motor vehicle—

(9 annu_al.ly at the rate specified in sub-section (J), or

(i) for one or more quarters, at one-fourth of the rate so specified for
each such quarter, or

'('iir') for ény peri'oH less than a quarter expiring on the last day of the
quarter, at onc-fourth of the rate so specified less one-twelfth of the said
ratc for every complete calendar month which has expired during such
quarter :

Prov:ded that—
bgree 0 . -
(f where any such owner or person has, before the commencement of
the Bombay Motor Vehicles Tax (Gujarat Amendment) Ordinance, 1975, qy;
" paid the tax leviable under section 3 for the period of the year or for the ord.
period of one or more quarters expiring on the 31st day of March 1976 1975,
(hereinafter referred to as “the said period™), such owner or person may
pay the enhanced tax for the month of December 1975 and for the quarter
commencing on the 1st day of January 1976, within the period prescribed
for the payment of the tax leviable under section 3 for the year or the
quarier commencing on the 1st day of April 1976.

(i) where any such owner or person has not paid the tax leviable under
scction 3 for the said period before such commencement, he may pay the .
enhanced tax for the month of December 1975, within the period prescribed
for the payment of tax leviable under section 3 for the quarter commencing
on the 1st day of January 1976.

R (3) Except as otherwise provided in sub-sections (/) and (2), the provisions
of this Act and the rules made thereunder shall, so far as may be, apply in
relation to the enhanced tax leviable under sub-section (), as they apply in
relation to the tax leviable under section 3.”.

Repe;l of 3. The Bombay Motor Vehicles Tax (Gujurat Amendment) Ordinance, 1975 Gﬂ:
E}‘jl‘g%':d' 8 s hereby repealed and the provisions of section 7 of the Bombay General Clauses ¢ 8 of
. Act, 1904 shall apply to such repeal as if that Ordinance were an enactment. g?g-
: I of

1904,

————
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PART IV

Acts of the Gujarat Legislature and Ordinances promuplgated and
Regulations made by the Govemor.

The following Act of the Gujarat Legislature having been assented to by the.
Governor on the 30th July, 1977 is hereby published for general snformation.

N. ¢. BUCH,

Joint Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 15 OF 1977.

{ First published after having reccived the assent of the CGovardr in the
“Gujarat Government Gazetle” on the 30th July, 1977).

An Act further to amend the Bombay Motor Vehicles Tax Act, 1958,

It is hereby enacted in the Twenty-vighth Year of the Republic of India
as follows:—

1, () This Act may be called the Bombay Motor Vehicles Tax (Gujarat Short title
Amendment} Aet, 1977, and commens

voment,
(2} It shall come into force on the st August, 1977,

2. In the Bombay Motor Vehicles Tax Act, 1958, in the First Schedule, in Amendmend

Part-I, in Ciass A,— of Tinsk Sohs
(a) for clause IV excluding the proviso, the following clause shall he sub- fx"?ﬁ??&’é’s’:

stituted, namely:-—
101
IV—Extra--28
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“IV.—Motor Vehicles (including tricycles)
plying for hire and used for the carriage of
passengers—

(@) Vehicleslicenced to carry in all not more 200
than three passengers.

{b) Vehicles licenced to carry in all foar pas- 4350
sengers.

{¢) Vehicles licenced to carry more than four  The rate spocified in ()
passengers: above plus Rs. 100 for
every passenger in addition
to four passengers which
the vehicle is so licenced to

carry.”’;

(6 for clause VIII, the following clauso shall be substituted, namely:—
“VIIT.—Motor Vehicles falling wunder  Twics the rates specified in
clause I or clause IV or clause VI and clause I, clause IV or as the

imported into India after the 31st March, case may be,elawse VI.”,
1957,

PRINTED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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Acts of the Gujarat Legislature and Ordinances promulgated and
Reguiations made by the Goveraor.

The following Act of the Gujarat Legislature having been assented lo by the
Governor on the 10th October, 1980 is hereby published for general information.

J. P. VASAVADA,
Joint Secretary to the Governmeunt of GCujarat,
' Legal Department,

GUJARAT ACT NO. 18 OF 1980.

(Fitst published after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 16th October, 1980 ).

An Act further to amcnd the Bombay Motor Vehicles Tax Act, 1958.

It is hereby enacted in the Thirty-first Year of the Republic of Ind:a as
follows :—

1. This Act may be callcd the Bombay Motor Vehicles Tax (Gu;arat Amend. Shoré title.
- ment) Act, 1980. ’

34-1
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Ai[nlemlment 2. In the Bombay Motor Vehicles Tax Act, 1958, in the First Schedule, in }’m{n-
of Fiyst . . , 2 X

Schotote 1o Part I, in Class A, the Explanation appearing under clause VIl shall be re- of-
Bom. LXV of nymbered as Explanation 1 and after the Explanation 1 as so renumbered the 1958,

8.
195 following Explanation shall be added, namely:—

“Explanation 1{—1If a motor vehicle is jointly owned by more persons
than one, then notwithstanding anything contained in the proviso lo sub-
section () of section 24 of the Motor Vehicles Act, 1939, such motor 1V of
vehicle shall for purposes of clause 1 and clause VI, be deemed to be "%
owned by a person other than an individual. » '

PRINTED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR



Exira No. 20 REGISTERED NO. G/GNR/2

Che Gujarat Government Gajette
- EXTRAORDINARY

PUBLISHED BY AUTHORITY

-

“Yol. XXIII] THURSDAY, APRIL 1, 1983/CAITRA 11, 1904

i e —————

T A e e LI RE L

Separate pagisg is given to this Part in ordec that it may be
filed ax a separale compilation, -

PART 1V

Acts of the Gujarat Legislature and Ordinances promaoigated and
 Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 1st April, 1982 is hereby published for general information.
J. P. VASAVADA,
‘Joint Secretary o the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. 20 OF 1982

(First published after having received the assent of the Governor in the
"Gujarat Government Gazeite” on the Ist April, 1982).

An Act further to amend the Bombay Motor Vehicles Tax Act, 1958.

It is hereby epacted in the Thirty-third Year of the Republic of India
as follows:— ' '

1. {I) This Act may bs called the Bombay Motor Vehicles Tax  spor '19,
(Gujarat Amendment) Act, 1982, and
' _ comtmen ged

(2) It shall come into foree on such date as the State Government may, ment.

by notification in the Official Gazette, nppoint.]
20-1
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2. In the Bombay Motor Vehicles Tagx Act, 1953 (hereinafter referred
to a3 “the principal Act”), for section 3A, the following sections shall be
substituted, namely:— .

“3A, (1) On apd from the first day of April, 1982 there =hall be
levied and collected, on all omnibuses which are exclusively used or kept
for use in the State as confract carriages ( hercinafter in  this section
referred to as “the omybus”) a tax (hereinafter referred to as “the
additional tax”) in addition to the #vx levied under section 3, at
the rates fixed by the State Government, by notification in the Officie/ Gazete,
but not exceeding the maximum rates specified in the table below:

TABLE |
Description of an omnibus Maximum rate of additiosal tax
1 ) 2
A. Ordinary omnibuses. {7 Montﬁly rate of Rs. 240 per passe-

nger permitted to be carried,

(it) Weekly rate of Rs. 80 per paséen-
ger permitted to be carried.

{¢]) Daily. rate of Rs, 16 per passenger
permitted to be carred,

B. i.uxu:y or tourist omnibuses. (i) Monthly rate of Rs. 360 per passenger
permitted to be carried,

(%) Weekly rate of Re, 120 per passenger
. permitted to be carried,

() Daily rate of Rs. 24 per passenger
. permitted to be carried,

{2) The additional tax levied under sub-section (/) shall be paid in
advance by every registered owner or any person having possession or control
of the om:thus— ) .

(/) monthly at the rates specified in the table in sub-section (1), or

(i) for any period less than & month, weekly or daily at the
rates specified in the table in sub-section (I).

(3) Except as otherwise provided in sub-sections (I} and () the pro-
visions of this Actand therules made thereunder shall, so far as may be, apply
in relation to th: additional tax leviable under sub-section (7) as they apply in
relation to the tex leviable under section 3.
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3B. (I) If a registered owner of any motor vehicle not exceeding
76 KG in weight, unladen, speclfied in clause I of Class A in part T of the
First Schedule or of any moser vehicle of like description falling under Part
I1 of the said Schedule makes an application in the presexibed form in that
behalf to the taxation suthority, then notwithstanding anything contained in
gection 3 or 3A it shall be lawful to levy and collect on such motor vehicle
puch sum as tax as is equivalent to the aggregate of the amount of tax
leviable under sections 3 and 3A for a period of seven years at the rate existing
on the date of receipt of such application.

(2) Upon the levy and collestion of a sum as taxin respect of a motor
vehicle under sub-section {I) such motor - chicle shall cease to be liable to tax
under this Act.”, '

3. In the principal Act, in section 4,—
! .
{I) in sub-section {Z) for the words “of a motor vehicle ”, the words
brackets, figure and letters, “of a motor vehicle to which sub-section (1AA)

does not ap;ly” shall be substituted ;

{2) after sub-section (f), the following sub-section shall be inserted,
namely:—

“(1AA) .The tax leviable under section 3 shall be paid in advance

by every registered owner, or any person having possession or control, of a -

motor vehicle speeified in clause T of Class A in Part T of the First Schedule
or a motor vehicle of a like deseripfion falling under Part IT of the said Sche-
dule, annually, at the rates fixed by the State Government under section
3 (hereainafter referred to as the “annual rate”):

Provided that where the tax is leviable for any period less than a
year, such tax shall be paid in advance at the annual rate less one-twelfth
of the annual rate for every complets calendar month which has expired
during such year.” ; :

(3) in sub-section (2}, for the words, brackets and figure * under

sub-section (7}, the words “under this section” shall be substituted.

4. TIn the principal Act, in the First Schedule, in Part I, in Class A, in
clause VI, in sub-clanse (¢), for items {(d} and (¢), the following items shall
be substituted, namely:— ‘

“{d) Vehicles exceeding 2250 KG in weight, unladen, constructed or
adapted to carry not move than nine persons execluding the driver,

58 (¢) Vchicles exceeding 2250 KG i weight, unladen, in which the
total number of persons permitted to be ecarried in accordance with the condi-
tions of permit granted to the owner of the vehick is more than nine (excluding
the driver).

PRINTED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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Acts of the Gujarat Legislature and Ordinances pPromulgated ang
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The following Act of the G

ujarat Legislature having been assented (o by the
Governor on the 17th Februar

Y, 1984 is hereby published for generai information,

K. M. SATWANI,
Secrefary to the Government of Gujarat,
Legal Department

GUJARAT ACT No. 2 oF 1984,

(First published after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 21st February, 1084),

4N ACT

further to amend the Bombay Motor Vehicles Tax Act, 1958.

It is hereby enacted in the Thirty-fifth Year of the Republic of India ag
follows;—
1. (7} This Act may be called the Bombay Motor Vehicles Tax (Gujarat Short,
Amendment) Act, 1984. title and
cOmmen.
(2) It shall be deemed to have come into force on the 99th December, cement.
1983,

R . 1) WEEEI TIE T e
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9. In the Bombay Motor Vehicles Tax Act, 1958 (hereinafter referred to
as “the principal Act”), in section 3-A, in sub-section (1), for the words
“on all omnibuses which are exclusively- used or kept for use in the State as
contrach carriages’, the words “on sall omnibuses which are used or kept for
use in the State exclusively as contract carriages”shall be and shall be deemed
to have been substituted on the lst April, 1982. '

3. (1) The Bombay Motor Vehicles Tax (Gujarat Amendment) Ordinance,
1983, is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under

the principal Act as amended by the said Ordinance, shall be deemed to have
been done or taken under the principal Act as amended by this Act.

PRINTRD AT THE GOVERNMENT CENTRAL PRESS, GANCHINAGAR,
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PART IV

Acts of the Gujarat Legislatore and Ordinances womulgated and -
Regulations mbde by ¢he Governor. -

The followmg Act of the G‘ru]arat Legislature having been”assented to
by the Governor on the 27th Maroh, 1986 is hereby published for general

information.
J. P. VABAVADA,
Sacreta.ry to the Government of Gujaraty
f[;egal Depart‘.ment

GUJARAT ACT NO. 15 OF 1986.
(First published, after having received the assent of the Governor in
the “Gujarat Government Gazette” on the 27th March, 1986).
BOHBAY MOTOR VEHICLES TAX (GUJARAT AMENDMENT) ACT, 1986.
AN ACT
- fupther to amend the Bombay Motor Vehioles Tox Act, 1958,

It is hereby enactad in the Th.lrty-seventh Year of the Is.epub]m of Indis.
a8 follows :— =

1. (D Thxs Act m‘ay be odlled the Boinbay Motor Vehicles Tax (Gujarat Shors  tie

and  oomIne

Amendthent) Aot, 1986,

(2) It shall come into force on such date as the State Government may,
by notification in the Official Gazette, appoint. _

2. In the Bombay Motor Vehicles Tsx Act, 1958, for the Hirst Sohodule,

'L"x"‘?; the fo]lowmg shall bo substituted, namely —
f - .
1088 |
16~
'N_Wlﬁ—l .

s

encamoent.
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« FIRST SCHEDULE
(Ses section 3) |
“ Mazimuin  snnual
rate of tax :
_ Ra.
Part-I-Motor Vehicles using motor spirit.
A. Motor vehicles fitted solely with pneumatic tyres--
I. Motor cyoles and tricycles (including mobor- |
seooters and oycles with attachment for propelling
t‘.he same by mechamcal power)— -
(s') owned bya.nmdwldual aloca.l authority,
a public trust, a University or an educational or
social walfare insbibution.—
(a) Cycles not exceedmg B0 KG in weight, 60
unladen
(5) Cyocles exceeding 50 KG in weight,
unladen but not exceeding 100 KG in weight, :
unladen - : 120
(¢) Cyoles exeeeding 100 KG in weight;
unladen 180
(d) Tricyoles - \ - 160
(¢) Cycles or- tnoyolas nsed for drawmg s B0 in
trailer or side-car addition to  the
rates specified above;

() owned by a person other than an individual, Twice the rates
& local authority, a public trust, a University  spesified above,
or an eduoational or social welfare institution, : :

II. Motor vehicles not exceeding 250 KGin we&ght
unladen adapted and used for invalids ' 20

L Motor vehmles (mcludmg trwyoles) used for
the c&mage of goods or materlals

(a) Vehicles the registered laden ﬁreighf of
which does not exceed 750 KG , 350



BABT, V]

(b) Vehioles the registered laden weight of which
exceeds 750 KG but does not exceed 1600 KG

(¢) Vehioles the registered laden welght of
which exceeds 1500 ‘K@ but does not . exceed:
3000 KG

(d) Vehicles the regisbered laden weight of
which exceedz 3000 KG bubt dces not exceed
4500 EG

(¢) Vehioles the regmtered laden welght; of

whick excseds 4500 KG but does not exceed

6000 KG

(f) Vehicles the registered laden weight of
which exceeds 6000 KG but does not exceed
7600 KG

() Vehioles the reglstered laden weight of
whiok exceeds 7600 KG :

Provided that where a tax on motor vehicles is
levied by any local authority the mazimum
annual rates of tax under this clause for motor
vehioles registored for use solely within the
limits of such local authority shall,—

(}) in cases where such motor vehicles are

wholly or pattially ezempted by such local

authority from the tax levied by such local
suthority, be the rates specified in this
“clange;

(#) in any other case, be two-thuds of the
rates so specified,
IV, Motor vehicles (including trioycles) plying
for hire and used for “the carriage of passengers—
(a) Vehicles licensed to carry in a]I nok more
than three passengers
(b) Vehicles licensed to fearry in all four
passangers
 {c}) Vehioles Licensed to oarry more than four
passengers

GUJARAT- GOVERNMENT GAZETTE, EX., 27.8-1686

18-3
Maximum antual
rate of tax
~Rs. -
T00
1000
1200
1500 -
2000
The rate specified
in (f) above plus
Rs. 125/~ for every
260 KG or part
thereof in exoess
of 1600 KG :
400
. 900 _
The rate specified

in. {b) above plus
Rs. 100 for every
passenger in addi-
tion to four passen:
gers which the

vehicle in go licensed .
bo carry 4
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Prévided that where &°tax on “mbtor vehidles
is levied by any logdl éuthority thb ruasitiiim
annusl - rates of tax tinidiér this dbswke Hor Midtor
vehillés registered for wuse solely within . the
limits of such local authority: :ahallm .

(i) in vases where such motor vehicles are
wholly or partidlly exemptéd by ewéh ‘loéal
- authority from tite "tax dsvied by duck’loodl
'diithority, be the rates specified in this
clause ¢ _ .

(i) i any other case, be two-thirds of the
_xates 8o speodified. _

¥. Breskdown Vans used: for towmg dmabled
vehioles

VI Motor vehicles other than those ligble o tax
under the foregoing provisions of-this Schedule,—

(t) owned by an individusl, a loeal-suthority,

a public trust, a University or an sducational-or .

.social welfare institution—

(@) Vehicle 1ot exceeding 750 KG in
weight unladen,

{b) Vehicles exceeding T50 KGmwelght

unladen but not exceeding EEOOKG in welght,

unlarden

(c) Vehicles exceeding 1500 KGin we;ght .

unladen but not exceeding 2250 KG in
" weight, unladen -

Ad) 'Vehmles exceeding 2250 K@ in weight,
unladen, in which the total number of seats
{including $hat of the driver} and of the
atandmg persons permitted to be carried

. in aceordance with the conditions of per-
-mit. granted to the owner of the vehicle-
dciea not oxceed twenty

rate of tam
. Rsl

600

300

B0

1500

el

-‘ij
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(¢) Vehicles exceeding 23850 K@ in welght
unladen, in which the total number of seats (in-
oluding that of .the driver) and of the standing
persons permitted to be carried in accordance
with the conditions of permit granted to the owner -
of vehicle exceeds twenty

{#s) owned by a person other than an-individual,
a local authority a public trust, a University
or an educational or social welfare institution.

' VIL Additional tax payable in respect of motor
vohicles used for drawing trailers—

(3) for each ‘trailer when tho tra.ﬂor is used
for the oarriage of goods

(%) for each trailer when the trailer is usedifor
tha carriage of passengers ,

 (#%%) for each trailer when the trailoris used for
any other purpose :

Provided that two or more vehicles shall not
be chargeable under this clause in respect of the
‘game trailer,

VII. Motor Vehicles falling under clause I or
olause IV or. olause VI and manufactured out of
India and imported into India after the 31st March,
1957,

¢ TV —Extra-16-2

Maximum  annual
rate of tax.
Ras.

1500 plus Re. 30/

for each such num-

ber ip  excess of

twenty.

Twioe the rates
specified above.

| The rates specified

in clause IH in

‘reapeot of motor

vehicles used for the
carriage of goods or
matanals

The rates specified
in clause IV in
respect of motor

- vehioles plying for

hire and used for
the cama.ge' of
passengers,

150

"Twice the rates

specified in clause I, -
olause IV or,
a8 the case may be,
clanse V1.




16-6 GUJARAT GOVERNMENT GAZETTE, EX., 29.3-1986 [PART IV

Explanation ] —For the purpose of dlanse I and olause VI,

(I} “eduoationsal institution” shall mean such educational msmtutlon
a8 18 recognised by the State Governm.ent by order notlﬁed in the Offteral

_3Gazeﬁte mtlusbehalf

“(2) “local authonty” shall means any municipal corporation, munoi-
pality, Cantonment Board or Panchayat constituted under any law for the
time being in force in the State of Gu]arat

(3) “public trust” aha].l- aean a pubhc trust registered under the
Bombay Publio Trust Act, 1950 as in force in the State of Gujarat;

(4) “social welfare institution™ shall mean any institution engaged in any
activity conducive to the welfare of the general public and recognised by
the State Government by order notified in the Official Gazette, for the

- purposes of those clauses ;

{8) “Umversity” shall mean a University established by or u.nder any
law for the time bemg in force in the State of Gujarat.

Eaplanation II.—If s motor vehidle is jointly owned by more persons

B

than one, then notwithstanding anything contained in the proviso fo sub- 1y ¢
“section (I) of section 24 of the Motor Vehicles Act, 1939, such motor vehiole 1939,
shall, for purposes of clause I and clause VI, be deemed to be owned by -

a person other than an md.undual

B. Motor vehicles other than those fitted The rates shown in olass A
solely with pneumatic tyres. . plus 60 per centum.

0. Dealers in, or manufacturers of,
motor vehicles— -

For a general licence in respect of each : :
mot-or vehicles? . 150
Part—II Motor vehicles tging fuel other - The rates shown in Part I plus
WA than motor spirit. a surcharge of B0 per centum
on all or any class of motor
vehiolss mentioned therein”.

GOVERNMENT CENTRAL PRESS, GANDHINAGAR. .
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Govemnor,

The following Act of the Gujarat Legislature having been assented to bv the
Governor on the 3rd April, 1987 is hereby publishied for general information.

J. N. BHATT,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 17 OF 1987

(First published, after having reccived the assent of the Governor in the
“Gujarat Government Gazette” on the 3rd April, 1987)

An Act further to amend the Bombay Motor Vehicles Tax Act, 1958.

Tt is hereby epacted in the Thirty-eighth Year of the Republic of India as
follows :—

1. () This Act may be called the Bombny Motor Vehicles Tax (Gujarat  ghaet titto
Amendment) Act, 1987, and
_ sommence-

(2) It shall come into force on such date as the Btate Government may, ment.

by notification in the Official Gazette, appoint.
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ﬁ;“;“;é;j}:“z" 2, In the Bombay Motor Vehicles Tax Act, 1958 (hereinafter referred to Bom:

of Rom, as “the principal Aet”), in section 2, clause (8) shall be deleted, ({’fxv
LXV of 1958,
1958, '
Amendment inei i i 1 -secti -
L ﬁn%gﬁo ey 3. Inthe principal Act, in section 3, in sub-section (),
0m.
LV of (I} for the words “but not exceeding the maximum rates speeified in
of 1958, the First Schedule”, the words “but not exceeding the maximum rates
specified in the First, Second and Third Schedules” shall be substituted;
() for thefirst proviso, the following shall be substituted, namely:—
“Provided that in the case of any motor vehicles (irrespective of whether
they are specified in the First Schedule or the Second Scliedule) kept by
& dealer in, or mapufacturer of, such vehicles, for the purposes of trade,
there shall be levied and collected annuslly such amount of tax not excee-
ding Rs. 250 as the State Government may, by notification in the Official
Gazeite specify on those motor vehicles only which are permitted to be used IV of
on the roads in the manner prescribed by rules made under the Motor 1939
Vehicles Act, 1939.”,
Deletion of 4. In the principal Act, section 3B shall be deleted.
seotion 3B
of Bom.
LXV of 1956
Amendment incipal Act, in seetion 4,—
A f iendment 5. In the principal Act, in section 4,
LV of {I} in sub-section (I), for the portion beginning with the words “The tax
1958, leviable” and ending with the words “does not apply”, the following shall ke

substituted, namely;—

“The tax leviable under section 3 1n respect of a motor vehicle speci-
fied in the Firsb Schedule shall be paid in advance by every registered
owner, or any person having possession or control, of such motor vehiele.”’;

(2) sub-section (144) shall be deleted ;

(3) after sub-section (I4), the following sub-section shall be insexted,
namely:--

*(14B) (@) The tax leviable under section 3 in respect of a motor
vehicle specified in the Second Schedule or the Third Schedule shall be
peid in advance in lump sum, by every registered owner, or any person
having possession or control, ofsuch motor vehicle. )

(4) Any motor vehicle which has ceased to be liable to tax under sub- G“i-r
section (2) of section 3B existing before the commencement of the Bombay {{,’S‘{
Motor Vehicles (Gujarat Amendment) Act, 1987 shall continue to be so
ceased”,;

(4) in sub-section (2), the words “for any period lessTthan onefyear”
shall be deleted. '
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€. In theTprincipal Act, in section 5 —

{7) in sub-sestion (I}, in clause (a) for the words “‘a token”, the words
“a receipt” shall be substituted;

(2) in the marginal note, for the words “taz token”, the word “receipt”
shall be substituted.

7. In the principal Act, in section 6 —
{1) in sub-section (2), the words “the tax token and” shall be deleted;
{2) In scb-section (5}, for the words “a fresh tax token in place of the
original token”, the words “a receipt in respect of the additional tax”

shall be substituted,

8. In the principal Act, for section 7, the following shall be substituted
aamely 1 —

“I. Where any motor vehicle specified in the First Schedule, in respect
of which a tax, for any period has been paid, is altered during such period

or proposed to be used during such period in such manner, as to cause -

the wvehicle to hecome a vchicle in respect of which,—
jY s

(¢) a higher rate of tax is payable with reference to the rates fixed
by the State (overnment under section 3, having regard to the maximum
rates specified in the Tirst Schedule, or

(6) lump sum tax is payable with reference to the rates fized by the
State Government under section 3, having regard to the maxzimum rates
specified in the Third Schedule,

the registered owner or person who is in  possession or control, of
such vehicle shall,—

(?) in the case where clause (a) applies pay for the unexpired portion
of such period since the vehicle is altored or proposed to be uged
an additional tax of a sum equal to the difference between the amount
of tax payable for such unexpired portion at a higher rate and the
rate at whick tax was paid before the alteration or use of the vehicle
for that portion,

(#) in the case where clause (b) applies pay such lump sum tax at
the rates fixed by the State Government under section 3 having regard
to the maximum rates specified in the Third Schedule.”.

9, In the principal Act, in section 9,—
(I) in sub-section (I),—
{a) for the portion beginning with the words “Where any person” and

snding with the words “have been surrendered” the following shall be
substituted, namely :—

Amendment
of section 6
of Bom.
LXV of
1058.

Amendment
of section 6
of Bem,
LXV of
1958.

Substitution
of eection 7
of Bom,
LXV of
1968,

Payment

of additional
tax or
lump-sum
tax,

Amendment
of section 9
of Bom.
LXV of
1958,
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*“Where any person who has paid the tax in advance in respect of
a motor vehicle specified in the First Schedule, produces a certificate
signed by a Taxation Authority stating that the certificate of taxation
issued in respect of such vehicle has been surrendered”;

(b in clause (@), in sub-clause (¢), for the words “the tax token and
certificate of taxation are surrendered”, the words “the certificate of
taxation is surrendered” shall be substituted;

{2) in sub-section (2), for the words “in respect of a motor vehicle”, the
words “in respect of a motor vehicle specified in the First Schedule” shall
be substituted;

(3) in sub-scction (3),—

(@) for the portion leginning with the words “Where a motor vehicle”
and ending with the words “ata lower rate”, the following shall be sub-
stitnted, namely —

“Where a motor vekicle in vespect of which the tax fixed under
section 3 having regard te the waxituum rates specified in the First
Schedule has been paid is altered or is used in such manner as to
cause it to become o vehicle in respect of which the tax so fixed is
leviable at a lower rate’’;

{b) the words “the tax token and” shall be deleted;

{c) for the portion beginning with the words “and the Taxation Auatho-
ity and ending with the words “inthe certificate of taxation”, the
following shall be substituted, namely —

“and the Taxation Authority shall cause an entry of such refund
to be made in the certificate of taxation issued in respect of such motor
vehicle”; '

{4) in sub-section {4), in clause (), in sub-clause (z), the words “the
tax token or” shall be deleted;

(5} after sub-section (4), the i'ol[owﬁng sub-gection shall be added,
namely :—

“(6) Where a Taxation Authority is satisfied that—
(@) for any reason whatsoever—
(f) a motor vehicle specified in the Second Schedule or, as the case

may be, the Third Schedule (hereinafter in this sub-section referred
-to as “such motor vehicle”) is removed to any other State; or

(i) the registration of such motor vehicle is cancelled; or
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(6) such motor vehicle is altered or proposed to be used in such
maner ss to cause such wmotor vehicle to become the vehicle hable
to payiuent of fax at a rate fixed hy the State Govermuent nnder section
3 having regard to the maximmm rates specified in the First Schedule,

the person who has paid the lump suw tax in respect of such motor vehicle
shall, on an application made in that  bebalf, be entitied to a yefund
of such amount as may be deterimined by the Taxation Anthority having
regard to such principles us may be preseribed.”,

10. In the principal Aet, in section 11, in sub-section (2), in clause {¢),
for words “Second Schedule”, the words “Fourth Schedule” shall he substituted.

11, In the principal Act, in section 18, in sub-section (I}, for the words
“which would have been payable for such period or part thereof in respect
of that motor vehicle at the maximum rate of tax specified in the First
fehedule”, the words “so due” shall lhe substituted.

12, In the principal Act, i section 23, in sub-section (2),—

() in clause (¢}, for the words “the tax token” the words “the receipt”
shall be substituted. '

{2) in elause (¢}, the words “and the prineiples for determining the
swount of refund under sub-section (3) ol that section” shall be added
at the end;

(3 clavse () shall be deleted.

- 13, In the prineipal Act, in section 25, for the words *“Third Schedule”,
the words “Fitth Schedule” shall he substituted.

14, In the principal Act, in the First Schedule, in Part I, under the
heading, A. Motor Vehicles fitted solely with pneumatie tyres—----—,

() clavses I and IT shall be deleted;

(B in clanse VI, in sub-clause (2), items (a), (b) and (¢} shall be deleted;

(¢) in clanse VIII,—.
(¢) the words and figures “clause I or” shall be deleted;
(¢¥) the word and figure “clause I shall be deloted;

{d) in Explanation I, for the words and figures “for the purpose of
clause I and elause VI”, the words and figures “for the purpose of elause VI”
ghall be substituted;

(¢) i Explanation II, for the words and figures “for the purposes of
clause I and clause V17, the words and figures “for the purpose of elause VI”
shall be substituted;

Amendment.
of seetion 11
of Bom,
LXV of
1958,

Amendment
of section 18
of Bom,
LXYV of
1958,

Amendment
of section 23
of Bom,
LXY of
1958,

Amendment
of seotion 25
of Rom.
LXV of |
1958, |

Ameandment
of the First
Schedule of
Bom, LXV
of 1958.
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(f) class C shall be deleted.

shall be inserted, namely :—

“SECOND SCHEDULE

{See section 3)

Motor vehicles (other then transport vehicles)
registered in the State of Gujarat on or
after the 1Ist April 1987.

Part—I-—Motor Vehicles using motor spirit

A.

L

Motor vehicles fitked solely with pneumatie
tyres—

Motox cycles and tricyeles (including motor-
scooters and cycles with attachment for
propelling the same by mechanical power)—

{i) owned by an individual, a local autho-
rity, a public frust, a University or an
educational or social welfare institution--

{a) Cyclesnot exceedmg 50 KG in weight,
uniaden

(b) Cyoles exceeding 50 KG in weight,
unladen but not exceeding 100 KG
in weight, unladen

(¢) Cyoles exceeding 100 KG in weight,
unladen

i

{d) Tricycles

(6} Cycles or tricycles, used for drawing
a trailor or side-car

15. In the principal Act, after the First Schedule, the following Schedules

Maximum rato of
lump sum tax
Rs.

600

1500

2000

2000

500 in addition to the
rates specified above :
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*Maximum rate
of lump sum

taxiRs.
(i) owned by & person other than an Twice the rates
individual, a local authority, a public specified ahove,

trust, a University or an educational or
social welfare institution.

II. Motor Vehicles not exceeding 250 KG in weight, unladon
adapted and used for invalids 200

TII. Motor vehicles other than those liable to tax wunder the
foregoing provisions of this Sehedule—

(i) .owned by an individual, a local authority, a public
trust, a University or an educational or social welfare
institution —

{a) Vehicles not excceding 750 KG in weight, unladen 4500

{h) Vehicles exceeding 750 KG in weight, unladen but :
not exceeding 1500 KG in weight, unladen 8000

{¢) Vchicles exceeding 1500 KG in weight, unladen but
not exceeding 2260 KG in weight, unladen 10000

(i) owned by a person other than an individual, a local Twicez tho
authority, a public trust, a University or an rates speci-
educational or social welfare institution. fied above, \

IV—Motor Vehicles falling under clause I or clause III and Twice the rates
manufactured out of India and importedinto India specified in clause ;

after the 31st March, 1957. I, or as the case
may be, clause IT1,

Explanation I.—TFor the purpose of clause I and clause III,

{I) “educationsal institution” shall mean such educational institution
as is recognised by the State Government by order notified in the Official
(lazetie, in this bohalf;

(2} “local authority” shall mean any municipal corporation, muniei-
pality, eantonment hoard or panchayat constituted under any law for
the time being in force in the State of Gujarat;

|
(3) “public trust” shall mean a public trust registered under the Bom. XXIX
Bombay Public Trusts Act, 1950 as in force in the State of Gujarat ; of 1950,



IV of
1939.
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{4) ““social welfare instibution” shall mean any insitution engaged in
any achivity conducive fo the welfare of the general public and recognised
by the State Government by oxder notified in the Official Gazette, for the
purposes of those clauses ;

(5) “Universiby” shallmean a Universiby established by or under
any law for the time being in foree i the Ssate of Gujarat.

Explanation IT.- If a motor vehicle is jointly owned by more persons
than one, then notwithsbanding anything contained in the proviso to sub-
section (1) of section 24 of the Motor Vehicles Act, 1939, such 1notor
vohicle shall, for purposes of clause T and clause 111, be deemed to be
owned by a person obher than an individual.

B.  Motor Vehicles other tlhian those fittied The rates shown in class

solely with pneumatic tyres. A plus B0 per centum.
Part 11 -Mator vehicles using fuel olher than The rates shown in Part
molor spirit, L plus a surcharge of

50  per cenbum  on
all or any class of
motor vehicles mentioned
therein,
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THIRD SCHEDULE
{See section 3)
Motor vehicles (other than transport vehicles) registered in the State of Gujarat before the 1st

April, 1987 and motor vehicles (other than transport vehicles) registered in any other
Stato before oron or after the Ist Apnl, 1987.

Part I—Motor Vehicles using molor spirit.
A. Motor vehicles fitted solely with pneumatic tyres—

1. Motor cycles and tricycles (ineluding motor-scooters and cycles with attachment for prope-
lling the same by mechanieal power)—

(i) owned by an individual, a local authority, a public trust, a University or an edueativnal
or social welfare institution—

Maximum rate of lump snm tax

Cycles not  Cycles excee- Cycles excee- Tricycles.  Cycles and

exceeding  ding 50 KG  ding 100KG T'ricveles usedd
50 KG in  in weight, in weight, for drawing
weight, unladen but unladen, trailor or
unladen. not excee- side-car.

ding 100

KG in weight,

unladen,
R, Ks, Es. Rs. Tis.
() (b} () (d) (e)

If the vehicles is already
registered and its age from
the month of registration is-

In :ddition to the
rates specified in |
column (a), (b), (o}

or (d)—

(i) mpot more than 2 years, 550/- 1400/- 1880/- 1880/- 480/-
(i) more than 2 years but

not more than 3 years. 500/- 1300~ 1760/- 1760/- 460/-
(iii} mmore than 3 years but

not more than 4 years. 450/~ 1200/- 1640/- 1640/- 4404-
(iv} more than 4 years bub

not more than 5 years. 400/- 1100/- 1520/- 1520/- 420/~
(¥} more than 5 years but

not more than 6 years 350/- 1000/- 1400/- 1400/- 400/-

(vi) more than 6 years but
not more than 7 years. 300/-  900/- 1280/- 1280/- 380;-
IV-Bxtra--17-2
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{a) (h) (c) (d) (e}

(vii) more than 7 years but
not more than 8 years. 250/- 800/- 1160/- 1160/- 360/-

(vill) more than 8 years but
not more than 9 years. 200/- T00/- 1040/- 1040/- 340/-

{ix} morc than 9 vears but
wt more than 10 years. 150- 600/- 920/- 920/- 320/-

{x} wmore than 10 years but
not more than 11 years. 100/- 500/- 800/- 800- 300/-

{x1) more than 11 years but
not more than 12 ycars. 80/~ 400/- 680y- G80/- 280/-

{xil) more than 12 years but
not more than 13 years. 60/- 300/~ 560/- 560/- 260/-

(xiii) more than 13 vyears

but not more than 14
vears. 60/~ 200/- 440/ 140)- 240/-
(xiv) more than 14 vears. 60/- 100/- 320/- 320/- 220/~

(i) owned by a person other than an individual, a local ~ Twice the rates specified above,
authority, a public trust, a University or an educa-
tional or soctal welfare institution.

II.  Motor Vehicles not exceeding 250 KG. in weight,
unladeu adapted and used for invalids.

If the vehicles is already registered

and its age from the month of registra- Maximum rate of
tion is— lump sum tax
Rs.
(i) not more than 2 years. 140/-
(i) more than 2 years but
not more than 3 years. 120/
(i) more than 3 years but
not more than 4 years. 100/-
(iv) more than 4 years but ;
rot more than 5 years. 80f=

{v) more thon 5 years but
not more than 6 years. . 60/
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40/~

20/

III. Motor vehicles other than those liable $o tax under the foregoing provisions of this

Schedule—

(i) owned by an individual, a local authority,
a public trust, a University, or an educa-
tional or social welfare institution.

Maximum rate of lump sum tax

Vehicles not  Vehicles Vehicles
exceeding excocding exgeeding
750 K.G. in 750 K.G. in 1500 K.G. in
weight, weight, weight,
unladen. unladen unladen
buf not but not
exceeding exceeding
1500 K.G. 2250 K.G.
in weight, in weight,
unladen. unladen.
Rs. Rs. Rs.
(a) (b) (¢)
If the vehicle is already registered and
its age from the month of registration is—
(i} not more than 2 years. 4250/- 7600/- $500/-
(i) more than 2 years but not more than
3 years. 4000/- 7200/~ 9000/-
(iii} more than 3 years but not more than 3750/- 6300/- 8500/-
4 years. -
(iv) more than 4 years but not more than
5 years. 3500/- 6400/- 8000/-
(v} more than 5 years but not more than,
¢ years. 3250/- 6000/- 7600/-
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(®) (b) (©)
(vi) more than 6 ycars but not more than
T years. A000/- 5600/- 7000;-
(vil) more than 7 years but not more than -
8 years. 2750f- 5200/- 6600/~
(viil) more than 8 years bub not more than
9 years, 2500- 4800/- G000-
(ix) more than 9 years_but not more than
10 years, 2250/- 4400/- 5500/-
(x) more than 10 years but net more than
11 years, 2000/- 4000/- 5000/-
(xi) more than 11 years but wot more than
12 years, 1750/ 3500/- 4500/-
(xi1) smore than 12 years but not more than
13 years. 1500/~ 3200/ 4000/-
(xiii} more than 13 years but not more than ’
14 years, 1250/~ 2800/- 3500/-
(xiv) more than 14 years. 1000/- 2400/- 3000/-
(1) Owned by a person other than an individual, a local autho- Twice the rates
rity, a public trust, a University or an educational or soical specified ahove.
welfare institution.
IV. Motor vehicles falling under clause I or clause III and manu-  Twice the rates
factured out of India and imported into India after the 3lst specified in clanse
March, 1957. ' I or, as the ease

may be, clause III.



Bom-~
XXIX

1950.

IV of
1939,

PART 1V) GUJARAT GOVERNMENT GAZETTE, EX., 3.4-1087 17-13

Explanation I.—TFor the purposes of clause I and clause IIT,

(1} “educational institution” shall mean such educational institution as
is recognised by the State Government by order notified in the Official Gaze-
fe, in this behalf;

{(2) “local authority” shall mean any municipal corporation, municipality,
cantonment board or panchayat constituted under any law for the time
being in force in the State of Gujarat;

(8) *‘public trust” shall mean a public trust registered under the Bom-
bay Public Trusts Act, 1950 as in force in the State of Gujarat;

{4) “social welfare institution’ shall mean any institution engaged in any
activity conducive to the welfare of the general public and recognised by the
State Govermment by order notified in the Official Gazette, for the purposes
of those clauses;

(5) “University” shall mean a University established by or under any
law for the time being in force in the State of Gujarat.

Eaxplanation II.—If a motor vehicle 1 jointly owned by more persons than
one, then notwithstanding anything contained in the proviso to sub-section(?)
of section 24 of the Bator Vehicles Act, 1939, such motor wvehicle shall, for
purposes of clause I and clause HI, be deemed to be owned by a person other
than an individusl,

B. Motor vehicles other than those The rates shown in class A plus 50
fitted solely with pneunatic tyres, per centum.

Part II Motor Vehicles using fuel The rates shown in Part T plus a
ather than wmotor spiril, surcharge of 50 per centum on

all or any class of motor vehicles
mentioned therein.”,

16. In the principal Act, the existing SECOND SCHEDULE shall be re-
numbered as ¥OURTH SCHEDULE.

17, In the principa! Act, the cxisting THIRD SCHEDULE shall be renum-
bered as FIFTH SCHEDULE.

IV.-Extra--17--3
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PART IV

Acts of the Gujarat Legislature and Ordinances pmmllgated emd
- : Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the

Governor on the 21st March, 1992 is hereby published for general information.

R. H. GOR], :
Secretary to the Government of Gujarat,
Legal Department.
GUJARAT ACT NO. 3 OF 1992,

(First published, after having received the assent of the Govemor in the
“Gujarat Government Gazette” on the 21st March, 1992).

AN ACT
further to amend the Bombay Motor Vehicles Tax Act, 1958.

Itis hereby enacted in the Ferty- third Year of the Republic of India
as follows:—

1. (I) This Act may be called the Bombay Motor Vehicles Tax (Gu}arat
Amendment) Act, 1992, .

(2) It shall come into force at onee.

: 2. Inthe Bomba,y Motor Vehicles Tax Act, 1058 (hereinafter referred to
&",'u{‘xv as “the prineipal Act”), in scction 3A,—

(I) in sub-section (I), in the Table, in entry 1, in column 2, for the figures
“1800”, the figures “1500” shall be substituted;

(2) in sub-seetion (2), for clause (b), the following clause shall be Substltutod,
name]y —

““(b) The annual payment of tax or the payment of monthly instalment
of tax shall be made w‘lthm such period and in such manner as may be
preseribed.”; :

' 3-1
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(3) for sﬂ;—sacﬁon (5),vthe following sub-section shall be substituted,

“namely:—

“(5) (@) Where the registered owner or any person haﬁng possession or
control of a designated omnibus who has paid tax under this seetion proves
to the satisfaction of the Taxation Authority that the designated omnibus

in respect of which the tax has been paid, has not heen used or kept for-

use for a continuous period of wnot less than one month, he shall be
entitled to the refund of an amount equal to one-twelfth of the annual
rate of tax paid in respect of such omnibus for each complete month of

- the pericd for which the tax has been paid so however that, except as other-

wise provided in clause (b) the total amount of a refund in a year shall not
exceed— P

(7) three hundred seventy-five rupees per passenger permitted to be
carried in the case of an ordinary designated omnibus,

(#) six  hundred seventy-five rupees per Apassenger permitted to

“be carried in the case of 'a luxury or tourist designated omnibus :

Provided that for the purpose of determining the amount of refund under

this clause, oaly such of the period in which a designated omnibus has not

been used or kept for use shall be taken into account as comprises of complete
months. : : !

-~

(b) Where a registered owner or a person having possession or control
of a designated omnibus, who has paid tax under this section proves
to the satisfaction of the State Government or such officer not below the
rank of the Director of Transport, Gujarat State, as may, by notification
in the Official Gazetle, be authorised in this behalf by the State Government

- that the designated omnibus in respect of which the tax has been paid has

for reasons beyond the control of such owner or person not been used or
kept for the use for a continuous period of not less than one month but
exceeding three months in a year, he shall be entitled to the refund of an
amount equal to one-twelfth of the annual rate of the tax paid in respect
of such omnibus for each complete month of the period of which the
tax has been paid: ’

Provided that for the purpose of determining the amount of refund under
this clause only such of the period in which a designated omnibus has not
been used or kept for use shall be taken into account as comprises of
complete months.”. 3 o

3. In the principal Act, in section 23, in sub-section (2),—

(2) for clause (a), the following clause shall be substituted, namely:—

“(a) to -presoribe the manner of certifying under sub-section (2) of

" séction 337

(2) in clause (b), for the words, brackets and figures “under sub-section (3)

- of section 3A”, the words, brackets and figures *“ under sub-sections (2) and
(3) of section 3A” shall be substituted. : e

4. (1) The Bombay Motor Vehicles Tax (Gujarat Amendment) Ordina-

" nee, 1991 is hereby repealed.

(2) Notwithstanding such repeal, anyﬁhjng done or any action taken

under the principal Act as amended by the said Ordinance shall be dee-
med to have been done or taken under the principal Act as amended by
this Act, : A

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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PART—IV

Acts of the Guiarst Legisiature apd Ordinances promnipated and
Roguintions made by the Govemaor.

The following Act of the OGujurat Legisliture. having Leey, 7ssented Lo by the
(loverpor on the 27th June, 1894 is herebyv published for geaeral information.

KUM. H. K. JHAVERI,
Secretary to the Government of Gujarat,
Legistative and Parliamentary affairs Department.

GUJARAT ACT NO. 9 OF 1954

(Fivst published, after having veceived the assent of the Govermor in the “Gujerat
Government Gazetle” on the 28th June, 1594.)

AN ACT
further to amend the Bombay Motor Vebhinles Tax Act, 1958,

Tt s hereby enacted in the Forty-fifth Year of the Republic of India as follows:—

1, (I) This Act may be called the Bombuy Motor Vehicles Tux (Gujarat
Amendment) Act, 1994,

(@) Tt sholl be deemed to have come inte foree on tho st April, 1004,

2. In the Bombay Motor Vehioles Tax Aet, 1958 (heroivafter veferred to as
“the principa) Act”), in section BA, the following Mxplanstisn shall be add-d at
the end, namely:i— ' .

“Explanation.—For the purposes of this sectivn, “Luxury Jesignated omuibus™
means any omnuibus having seating layout of two and two or onc and tires or
one and two or one and one-on either side with a gangwoy of any width @
between though any one row of seats ia such orunibus’ may  consist of more than
four seats.”. :
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3. In the principal Act, In sestion 20, —

(I} in sub-seetion (1), after the words “Kutch area of the State of Bombay”, the
words, hrackets, figures and lotters “and subjoct to the provisions of sub-sections(Z:4),

(IB), (70, (D), (/E) and {({F)’ shall be inserted ;
{£) after sub-section (1), (he follawing sub-sections shall by inserted, nacusly:--

#(14) Notwithstanding  anytiing  contained in sub-section (1) and the provie-
stons ot the Tolls on Roads and  Bridges Aet, 1875, hut subjeet to the provisions
of eulescetions (I8), (1), (2D), (JB) axl  (IF), the Stete Govornment may
Ievy toll on motor vehicles and trailers deawn Ly such vehicles passing over- -

{@) uny bridge including an appreach road thereto or section of & new road or
by-pacs whizh dg canebrnobed rocanetristed, dmproved ov, as the  sase may be,
repaired by tho Btute Covevment or by any persen ab his expens.: after the
commencnent of thea Dombuy Motar Vehicles Tax (Gujarab Amendment)  Aer,
1994 i the foal eapital outlay of coustruction, reconstruction, improvements or,
asivhe case way be, repairs, of which is not less then fifey Inkhsof  vapees; or

1
(0)  any bridve ineluding an approach road thereto or seetion of a new voad
ov hy-pass, which. inthe apinion of the State Government, i3 of o special servias
te the publice.

Euplunation.--Yor the purposes of this scetion,--

(i) the oxprossion “‘eapiizl outlay™ shall include the auticipated cost of certain
essntial ongoings or inuniaeat wotks like improvements, strengthening, widening,
strackural mepeirs dug wATeuanee )

) the expression Cperso,i®” shall nelude any company or association or hod
T b i : I
of individuals, whether incorporated o1 not, or a fitin;

{iid) for the removal of doubt, ibis herchy clarified that the cxpression
‘constriared’ shall Include a hridge including an approach road thereto or  sechion
uf & new road or by-pass which is ready for use,

(IB) "he toll Jeviable nader sub-section (I.1) shall be levied at such rate, for such
period and on such bridges including an approach road thercts or section of 2 new road
or by-pass, as the State Gevernment may from time to tima, by otification in the
Ofﬁéim’ Gagette, doolare;

Provided thab not more thau the capital ou'luy, interest therzon at such rate a3
the State Government may fix and the expenses of eollection of toll shall bo levied
and collected under this section:

Provided further that when the bridge including au approach road thereto or seo-
tion of & new road or by-puss is construoted, rceonstructed, improved or, as the oase
may be, repaired by a person. other than the State Gevernment, not more than tt_te
capital outlay, return on investment &t such rate (A3 the State Govcrmnent’ nmy_flx
and the expenses of eollestion of toll shall be levied and collected nuder this section.

(I¢) When the toll leviable under sub-section (I4) on any bridge including an
approach road thereto or  section of a new road or by-pass which is eonstructed,
reconstructed, improved or, as the case may be, repaired,—

({) by the State Government, the State Government itself or through an agent
authorised by it in this behalf;

(é44) by any person, such porson or his servants,

ohall colleat the toll on such derms and conditions snd in such manner as may be
prescribed.

(1D) Where any additional bridge, being the bridge on or below the same stream,
siver or creek ox road or mailttack including any approach road thereto i3 constructed aa
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augmentation of the faeilily of the use of the existing bridge inoluding an approach
road thereto then the network of suei bridge including au approack road thereto
shall be deemed to be one single entity forthe purpose of levy of foll, so however that
pot more than the capital outlay of such addifional hridgs including an approach road
thercto, andl the expences of eollsstion of toll shall bs reaovered.

(1) The wotor vehicles and traileis drawn hy such vehioles liable to  pay the
toll weder  sub-sestion {£.4) shall not  be allawel  fo pass over  the brilge
inoluding an epproach road thereta er section of a new rtoad or by-pass wiless thy soll
is paid and the Stats Governmaent or fhe agait authorizxl by the State Governmant
or as the ease ay be, by a person rofsrred to in sub-sestion (10) shall hwwe power
to prevent such vebiclez from poesing over the bridge.

{(IF) («) AN motor vehioles and trailers drawn by such vebicles usedl by or on
behalf of the State Governmentor of the Central Government shall ba exenapted from
the payment of toll. :

() Subject to snch ocondition a3 it may impose, the State Goverwment may.
it it considers necessary so tu iy in the publie interest, by nofifleation v the
Official Gazette, cxempt any specifiad cluss or olussas of matue vehieles unld trailors
drawn Dy such vehieles from the payment of toll’’;

(3) in sub-section (2), forthe words, brackets and figuro “sub-section {1)”
the words, hrackets, figures and letters “sub-sections (1), (1), (1B), (1C). (I,
(1E), (IF)’ shall be substituted;

{(4) inthe marginalnote, ofter he words “molue venioles”, the words “exoept
in cortain eximencing” bl i added,

4, In the principsl Jdot, i section 23, in sub-section (2), after clause (1), the
following clanse shall Ly inserted, namaly:—

“n) to preseribe the temns and eonditions and the mamace of collachion of
toll:”.

5. {1} The Bombay Motor Vehicles Tax {ujarat Aweadment} Ordinance, 1094
is herchy repealed. :

(8) DNotwithstanding such repeal, anyrthing done or any neeion taken under the prinei-
pal Aet as amended by the said Ordinanes shallin so firasg it is nob inconsistent with
the principal Act as amonded by this Aet b+ deamod to have been done or tiken
under the principal Actas amended by this Aet.

———
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PART—IV

Acta of fhe Leglature and Ovdimances prowsignied
uciﬂihhmde_byﬁecom.

The following A(_:t of the Gujarat Legislature, having been asscnted to by the
Governor on the 29th July, 1995 is hereby published for general information.

KUM H. K. JHAVERI,

Seoretary fo the Government of Gujarat,
Legislativo and Parliamentary Affairs Department.

GUJARAT AC T NO. 13 OF 1995.

( First published, after having received the assent of the Governor in the
Government Gazette" an the 29th Tuly, 11995),

¢

AN ACT

"Gufarat

further to amend the Bombay Motor Vehicles Tax Act, 1958.
It is hereby enacted in the Foriy-sixth Year of the Republic of India as follows:—

. Short 1. (1) This Act may be called the Bombay Motor Vehicles Tax (Gujarat Amend-
~tile and  ment) Act, 1995.

comne-
ence (2) 1t shail come into force on such date as the State Govcrnment may, by
ment.  potification in the Official Gazette, appoint.

2. In the Bombay Motor Vehicles Tax Act, 1958 (hereinafter referred to as "the

. Amend L . .
principal Act"}, in section 2,-

ment of
section
2 of :
Bom. (1) after clause (2), the following ncw clause shall be inserted, namely:—
LXV of

1958, 14- 1
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"(2A) ‘half year’ means a period of six months commencing on the first day .

of the month in which a motor vehicle is registered or a new registration mark is
assigned to it under the Moior Vehicles Act, 1988 and the term ‘half yearly’ shali
be construed accordingly;";

(2) for clause (4), the following shall be substituted, namely:-

"{4) ‘quarter’ means a period of three months commencing on the first day of
the month in which a motor vehicle is registered or a new registration mark is
assigned to it under the Motor Vehicles Act, 1988 and the term ‘quarterly’ shall be
construed accordingly;”;

(3) for clause (9), the following shall be substituted, namely;—

"(9) ‘year® in relation to a f{leet owner, means the financial year and in any
other case, a period of twelve months commencing on the first day of the month in
which a motor vehicle is registered or a new registration mark is assigned to it under
the Motor Vchicies Act, 1988;".

3. In the principal Act, in section 3A,—

(1} in sub-section (1), for the Table, the fbllowing shall be substituted
namely :—

TABLE
Description of Designated Annual rate
omnibuses of tax
1. {a) Ordinary designated omnibuses Rs. 2000 per passenger
peimitied to be carried not permiited fo be
morc than twenty passengers. carried.
(b} Ordinary desinated omnibuscs Rs. 3000 per passcnger
permitted ta be carried mote permitted to be
than twenty passengers. carried,
2. (a) Luxury or tourist designated Rs. 3600 per passenger
omnibuses permitied to be carried permiited o be
not more than twenty passengers. carried.
(b) Luxury or tourist designated Rs. 4000 per passenger
omnijbuses permitted to be carricd permitted o be
more than twenty passengers. carricd.

(2} in sub-section (3), in clause (a),—

(a) for the letters and figures "Rs. 727, the letters and figures "Rs. 144" shall
be substituted;

{b) for the lctters and figures "Rs. 108", the letiers and figures “Rs. 160" shall
be substituted;

(3) in sub-section (5), in clause (a), for sub-clauses (i} and (ii), the following
shall besubstituted namely :—

(i) five hundred and one rupees per passenger permitted to be carried, in the
casc of an ordinary designated omnizbus permitted to be carried not more than twenty
passengers.

(if) seven hundred fifty rupces per passenger permitted to be carried, in the case
of an ordinary designated omnibus permitted to be carried more than twenty pas-
SEngers.

(iii) nine hundred rupces per passenger permitied to be carried, in the case of
a luxury or tourist designated omnibus permitted to be carried not more than twenty
passengers.

(iv) one thousand rupecs per passenger permitted to be carried,in the case of a
luxury or tourist designated omunibus permitted to be carried more than twenty
passengers.

59 of
1988.

59 of
i988.

59 of
1988,
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Amend - 4. In the principal Act, in section 4,—

ment of (1) in sub-section (1), for the words "of such motor vehicles”, the words, brackets,
section  foure and letters "of such motor vehicles to which sub-section (1AA) does not apply"
s o0 shall be substituted; '
LXV of (2) after sub-section (1A}, the following new sub-section shall be inserted,
1958,  namely:—

"(1AA) Notwithstanding anything contained in sub-section (1), the tax leviable
under section 3 shall be paid in advance by every registered owner or any person having
possession or control, of the following categories of vehicles, in the manner specified
below, namely:-

Description of vehicles. Manner of payment,
(a) the motor vehicles Annually or in the case of
specificed in clause half yearly, at the rate
111, under the heading equal 10 one-haif of the
‘A. Motor vehicles annuai rate plus ten percentum
fitted solely with thereof.

pneumatic tyres’,
inPartl,ora
motor vehicle

of like description
falting in Part I, of
the First Schedule.

{b) the motor vehicles Annually.”
licensed to carry
in all upto six passengers
specified in clause 1V,
under the heading
‘A. Motor vehicles fitted
solely with pneumalic tyres’,
in Part-1, or a molor
vehicle of like description
(alling in Part-I1, of the

said Schedule,
\mend 5. Inthe principal Act, in the First Schedule, in Part-1, under the heading "A. Motor
sent of Vvehicles fitted solely with preumatic tyres,—
‘irst
che- (1) in clause I1I,--
ule to {a) against entry (e), for the figures "1500", the figures "1700" shall be
om. substituted; '
*;(5;'. ” {b) against entry (g), for the letters and figures "Rs. 125", the letters and

figures "Rs. 150" shall be substituted; _
(2} in clause VI, after eniry (e}, the following entry shall be inserted, namely :--

"(f) (i) Tractors whether or not Rs. 1500 plus Rs. 200
fitied with any equipment for every additional
such as rigs, cranes, 250 KG or part thereof,
COMPIESSOTS O in excess of 2250 KG.

projectors, exceeding
2250 KG. in weight,
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(if) amy motor vehicles
exceeding 2250 KG in weight,
untaden which are not
intended to carry any
passenger, goods or other load, and
which are fitted with any
equipment such as rigs, cranes,
compressors or projectors, and are
used for any special
services or purposes”,

Amendmeat 6. In the principal Act, in the Second Schedule, in Part-1, under the heading "A.
of Second Motor vehicles fitted solely with pneumatic tyres",—

Schedule to .

Bom. LXV of (1) in clause 1, for entries (c), (d) and (g), the following shall be substituted,
1958. namely —

"(c) cycles exceeding 100 KG

in weight, unladen. 3500

(d) Tricycles 3500

(&) Cycles or tricycles 1000 in addition
used for drawing a 1o the rates specified
trailer or side-car above.";

{(2) in clause IlI, for entries (a), (b) and (c), the following shall be substituted,
namely :— :

"(a) Vehicles not exceeding
750 KG in weight, uniaden 7000

(b) Vehicles exceeding 750 KG
in weight, unladen but not
exceeding 1200 KG in weight, 12000
unladen.

() Vehicles excecding
1200 KG in weight,
uniaden but not
exceeding 2250 KG :
in weight, unladen. 20000",

7. In the principal Act, in the Third Schedule, in Part-], under the heading "A.

Amendment of e : i
pienemen’ ©° Motor vehicles fitted solely with pneumatic tyres.” -

Third Schedule
to Bom. LXY _
of 1958, (1) for clause I, the following shall be substituted, namely :—
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. "I. Motor cycles and tricycies {(including motor-scooters and cycles with
attachment for propelling the same by mechanical power)—

(i) owned by an individual, a local authority, a public trust, a University or an
educational or social welfare institution —

Maximum rate of lump sum tax

Cycles Cycles Cycle Tri Cycles

not exceeding excee- cyc- and
exceeding S0KGin  ding les, Tricycles
SOKG - weight, 100 KG used for
in unladen,  in weight, drawing
weight, but not unladen.. trailer
unladen.  exceed- or
ing 100 KG side-car.
in
weight
unladen.
Rs. Rs. Rs, Rs. Rs.
() ®  © (@) )
In addition
If the vehicle is already _ 1o the rates
registered and its age from the specified in
month of registration is-- column (a},

(). (e} or {d)--

(i} not more than 2 years. S50/- 1400/- 3290/- 3290/- Q60;-

(ii) more than 2 years bul 500/~ 1300/- 308G:/- 3080;- 920/-
not more than 3 years.

(iii) more than 3 years but 450/ 1200¢- 2870/- 2870/- R80/-
-not more than 4 years.

{(iv) more than 4 ycars but 400/- 11005 2660/~ 2660/- 840/-
not more than 5 years,

(v)more than 5 years but 350/- 1000/- 2450/- 2450¢/- 800G/
not more than O years,

{vi) more thant 6 years but 300/- 9G0;/- 2240/ 2240/- 760/-
not more than 7 years.

(vii) more than 7 ycars but  250/- 800/- 2030/ 2030/- 720/~
not more than 8 years.

(viii}) more than 8 years but  200/- 700/- 1820/- 1820/- 680/-
not more than 9 years.

(ix) more than @ yearsbut  150/- 600/- 1610/- 1610/- 640/-
not more than 10 years.
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(x)more than 10 years but 100/~ 500/- 1400/- 1400/- 600/-
not more than 11 years. .
(xi) more than 11 years but 60/~ 400/- 1190/- 1190/- 560/-
not more than 12 years.
(xii) more than 12 yearsbut 60/~ 300/- 980/~ 980/- 520/
not more than 13 years. '
(xiii) more than 13 years but 60/- 200/- T70/- 770/- 480/-
not more than 14 years.
(xiv) more than14 years. 60/- 100/- 560/- 560/- 440/-
{ii) owned by a person other than an individual, Twice the
a local authority, a public trust, a University rates specified
or an educational above.™;

or sociai welfare institution.
(2) for clause 111, the following shall be substituted, namely:--

"1I1. Motor vehicles other than those liable to tax under the foregoing provisions
of this Schedule--

{i) owned by an individual, a local authority, a pubiic trust, a University, or an
educational or social welfare institution.

Maximum rate of lump sum tax

Vehicles not Vehicles Vehicles
exceeding exceeding exceeding
750 KG 750 KG 1200 KG
in weight, in weight, in weight,
unladen. unladen unladen but
but not not exceeding
exceeding 2250 KG
1200 KG in weight,
in weight, unladen.
unladen.
Rs. Rs. Es.
(a) (b) ©

B L T T g S S S S ————

If the vehicle is already registered and its
age from the month of registration is---

(i)  not more than 2 years. 6610 11400 19000

(iii) more than 2 years but 6220 10800 18000
not more than 3 years. :

(iti) more than 3 years but 5830 10200 17000
not more than 4 vears.

(iv) more than 4 years but 5440 9600 16000
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not more than 5 years,

(v) more than 5 years but 5050 9000 15000
not more than 6 years, St

(vi) morethan6yearsbut 4660 3400 14000
not more than 7 years.

(vil) more than 7 years but 4270 1800 {3000
not more than 8 years.

(viii) more than 8 years but 3880 7200 12000
not more than 9 years,

(ix) more than 9 years but 3490 6600 11000
not more than 10 years,

(x) more than 10 years but 3100 6009 10000
not more than 11 years,

(xi) more than 11 years but 2710 5400 000
not more than 12 years,

{xii} mnote than 12 years but 2320 4800 3000
not mote thar 13 years,

(xiit) morc than 13 years but 1930 4200 7000
not more than 14 years.
{(xiv}). more than 14 yearss. 1540 3600 4000
(i) owned by a person other than Twice the rates
an individual, a local specitied above.".

authority, a public trust,

a University, or an
educational or social welfare
institution,

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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PART—IV

Acts of the Guisrat Legisla!ure and ﬂrdinﬁnces prnmu]gﬁted'
and Regulaticns made by the Governor.

The following Act of the Gujarat Legislature, baviag been assented to by the Governor on

the 29th Mareh, 199!5 is hereby published for general information.
SmL K. R. TRIVEDI,

Secretary to the Government of Grfjarat,
Ltgﬁllﬂt\"»— and Parliamentary Affairs Department.
GUJARAT ACT NO. 8 OF 19%. .~ - _
( First published, after having received the asseat of the Governor in the "Gujarat Govern-
men: .Gazette” on the 30th March, 1996°).
AN ACT
further to amend the Bombay Motor Vehicles Tax Act, 1958.

-

It is hereby enacted in the Forty-seventh Year of the Republic of India
as follows:—

1. (1) This Act may be called the Bombay Motor Vehicles Tax (Gujarat Short title

1ad commen-

Amendment) Al:t, 1996. cement.

(2) It shall come into force on the 1st &prtl 1996.

PO o 2. In the Bumbay Motor Vehicles Tax Act, 1958, in section 3A, in A,.m.;,m of

1958 syb-section (1), in the Table, in entry 2, against clause (a), for the figures ;f“‘&f"&ﬁ 3:
"3600", the figures "3000" shall be substituted. ; 1958.
ST
. *
TV-Extra—8—1 & 8—1
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~ (a) a vehicle manufactured in India means the eX-factory price' of
. the vehicle as shown in the invoice of the vehicle issued either by the
manufacturer or the dealer of 't]_:.e vehicle; and : i

(b) a vehicle imported into India means value of vehicle as asses- .

sable under the Customs Act, 1962 and endorsed as such in the B:ll of
Entry under that Act 2 :

%ﬂ;ﬂ““’:g of 3. Inthe principal Act, in section 3,

i of
10358,

{1) in sub-section (1), for the woruis "First, Second and Third
Schedules”, the words "First, Secomd, Third, Fourth and Fifth
Schedules” shall be substituted; 95

(2) in the proviso, after the ﬁrni'ds "Second Schedule", the words "or
the Fourth Schedule™ shall be inserted.

52 of 1962.

*

&mﬁfaa 4. In the principal Act, in section 3A, for sub-section (4), the follow-
‘of Bom. LXV.ing sub-section Is.hall be substituted, namely:—
"(4) In calculating the amount of tax due under this section, the
fraction of a rupee not exceeding fifty paise shall be ignored and the
fraction of a rupce ﬁxmedmg fifty paise shall be taken as a rapee.” s
O i f B 3 In the principal Act, in section 4,—
of Bom. LX¥
of 1958.

(7) in sub-section QlAEj, for the words "Second Schedule or the
Third Schedule”, the words "Second Schedule, Third Schedule, Fourth
Schedule or Fifth Schedule” shall be substituted;

(2) for smb-section (2), the f{:-lluwmg snhnsectmn shzll be sub-
stituted, namely :(—

"(2) In -:éiculating the amount of tax due under this section, the

fraction of a rupee not exceeding fifty paise shall be ignored and the
fraction of a rupee exceeding fifty paise shall be taken as a rupee.”,

Amsadment 6. In the principal Act, in- section 5, in sub-section (1), for the words

of Bom. LXV and figure "under section 3", the words "under this Act" shall be sub- :

of 1958.

stituted.
#m:lg _'r. In the principal Act, in section 6,—
nf 1958, i :

(1) in sub-section (1), for the words "the tax which he appears by
such declaration to be liable to pay", the words "the tax which the
Taxation Authority certifies on such declaration to be due” shall be
suhsututed,

(2) in sub-section (2),— :

{a) for the words "additional tu' thn wmds 'additi-:mnl tax or s
lump sum tax" shal be substituted; ’
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i

(b) for the words "the additional tax payable under that section,

which he appears by such additional declaration to be liable to pay”,-

the words "an additional iax or the lump sum tax payable under that
section which the Taxation Authority certifies on such declaration
to be due” shall be substituted;

(3) sub-section (5) shall be deleted. =

8. In the principal Act, in section 11, in sub-section {2), in clause {c),
for the words "Fourth Schedule”, the words "Sixth Schedule shall be
substituted. . e

9. In the pnncipal Act, after section 12 the fuilﬂwmg sections shall be
inserted, uamely — : L3 x

"12A. No motor vehicle used or kept for use in the Sl;atﬁ shall be used
on any road in the State where the tax payable in respect of- suchwehicle
remains unpaid for more than thirty days after it has bmmme due under
the provisions of this Act, uatil the tax, penaity aml mterest if any, due
ispaid. - R ¢

12B. Without ;I:rejudicc to the prnﬁisiﬂns of sections 12, 12A ahd 16,
whera =iny tax due under this Act in respect of any vehicle has not been

Amendment
of section 11
of Som.
of 1958,

{nseﬂion of
new secliops
12A and 12B
ia Bom. LXV

-of 1958,

paid, gn officer noi below the rank gfan Inspector of Motor Vehicles or”

an Inspector of Police, as the State Governmen! may empower in this
tehalf, seize and detain such vekicle and for this purpose, iake o7 cause
to be taken il steps as he may consider necessary for the proper main-
tenance and safe cusiody of the vehicle until the tax, penalty and interest,
if any, due in respect of such vehicle and charges for the *custod)r and
maintenance of vehlcle, is paid.”.

10. In the pnncipal Act, in section 25, for the words * Fifth S-:h:dule :
the words "Seventh Schedule" shall be substituted.

11. In the principal Act, in the First Schedule,~—

(1) in Part-F,—

(a) for ﬁ:_e words 'Hotorf?e_hicfe's using Motor Spirit”, the words

' "Motor Vehicles using motor spirit, compressed {mlm-ai_ gas or
operated by electric battery or solar energy” shall be substituted;

(b) the letter and words "A. Motor Vahlclm fitted sulely w‘ith
pneumatic iyres” shall be deleted;

(c) in stb-clause VII,.item (iii) shall be delewd,

{d} class B shall be deleted;

(2) in Part-II, for the words 'Ha:w Vehcle: usmg fuel other than
motor spirit”, the words "Motor Vehicles fuel ather than matar
spirit, compressed natural gas or operated by electric battery or solar
«energy"” shall be substituted.

hMpmt
Of 1958,

Ameadment
of First
1 o
of
;953,.
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Amendment
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Bom. LX

Yof

Amendment
of Fhird
Schedule to
Bom. LXV of
1858.
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12. In the principal Act, in the Second Schedule,—
(1) in Part-I,— . '

(a) for the words "Motor Vehicles using motor spirit", the words

‘“Motor Vehicles using-motor spirit, compressed natural gas or

operated by electric battery or solar energy’’shall be substituted ;

[PART IV

(). the letter and words "A.  Motor Vehicles fitted solely with

preumatic tyres" shall be deleted ; .

{c) clause III shall be deleted;
(d) in clause IV, the words and letters "or clause I1I" and the
words and letters "or as the _éase may be, clause [11" shail be deleted;

L

(e) in the Explanations | and II, the words anﬂ letters "and clause

+ HI", shall be deleted;

{f) class B shall be deleted.

{2} in Part—II, for the words "Motor Vehicles using fuel other

than motor spiril™, the words "Motor Vekicles using fuel other than
motor spirit, compressed natural gas or operated by eiea.tf.c batiery or
solar energy” shaii be substituted.

5

~ 13. In the principal Act, in the Third Schedule,—

(1) in Part [,—

. {a) for the words "Motor Vehicles Hiii_g motor spirit", the

words _"Motor Vehicles using motor spirit, compressed ratural
gas or operated by eiecmc battery or suia; euergy > shall be
substituted; =

{b) the letter and words "A. Motor Vehicles fitted solely with
pneumatic tyres” shall be deleted;

{(c) clause III shall be deleted;

(d) in clause IV, the words and letters "or clause III" and the
words and letters "or as the case may bé, clause " shall be
deleted;

(e} in the Exp!nuanaus I and II, the words and letters "and
clause III" shall be deleted.

{hH clm B shall be delete;

(2) in Part—11, for the words "Motor Vehicles using fuel other
than motor spirit”, the words "Motor Vehicles using fuel other than
motor spirit, compressed natural gas or operated by electric battery
or solar energy” shall be substituted. ¢
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(ii) ‘‘local authority’” shall mean any municipal corpora-
tion, municipality, cantonment board or panchayat constituted
under any law for the time hemg in t‘nrce in.the State of -

Gujarat el »

(iii) *‘public trust *’ sha‘ll mean a public.trust registered 59 xxrx ;
under the Bombay Public Trusts Act, 1950 as in force in the ¢ e

State of Gujarat;

{iv) “‘social welfare institution ** shall mean any institution
engaged in any activity conducive to the welfare of the general
public and recognised by the State Government by order _
notified in the Official Gazette, for the purposes of this = 7
Schedule;

<

(v) ** University’” shall mean a university established Ey or
under any law for the time hemg in force in the State of
Gujarat

Expianation if.—if a motor vehicie is joinily owned by more persons
than one, then notwithstanding anything contained in the proviso to sub-
section (1) of section.41 of the Motor Vehicles Act, 1988, such motor g?
vebicle shall be deemed to be owned by a person other than individual. 1%%%

Explanation [If.—For the purposes of calculating the rate of Tump sum
~tax under this Schedule if the invoice of the vehicle, or as the case may
. be, the Bill of Entry is not produced for 'anjr reason, then, the cost of

vehicle shall be calculated as follows, namely:— i
: i L] .
(1) (i) In case of model of such vehicle is being manufactured, the
. cost of vehicle certified by a local dcaler or manufacturer of such
- vehicle; :

(ii) In case the manufacture of such model is ceased, the prevailing’
market price of such vehicle certified by the llmnse& asSessor or valuer
of motor vehlcies ;

. (2) If t_he'- cost of vehicle could not be calculated as per clause (1),

the prevailing cost of similar vehicle determined by the Taxation

Authority, closest in engine capacity and unladen weight of the vehicle
in respect of which a tax is to be levied and collected.

Explanation IV.—In calculating the cost of vehicle, if the cost of the
vehicle is not in multiple of hundred, the fraction of a hundred mot
exceeding fifty rupees shall be ignored and-the fraction of hundred
exceeding fifty rupees shall be taken as hundred rupees. - :



—
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12. more than 12 years but not S #ﬁ% "nf_l:he_ tadx. i '
. more tha:i_13 years Tl : e it 5
G £ more than 13 years but m:st .+ s .35% of the tax; i Fie s
5 °  more l‘.han 14 years. _ i AL 2
14, more than 14 years e 0% ot the tx
L Expfﬂﬂa‘mﬂ -—Fo:r the purposes of this Schadule, tl:e expressmn gyt s ls
£ e S means the tax leviabie under the Fﬁnrt‘h Schedulé.”.

- .. ..t L] 4

i oesiae 15 Tn the principal Act, the existing FGURTH SCHEDULE shall b# :

oy s askeils Ienumbcreﬁ as SIXTH SCHEDULE. . : e

- 1958, . G S e 23

. GOVERNMENT CENTRAL nnsss,]_:m_a;nmnamx,. : i L
i i
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PART- IV

: : Acts of the Gu]arat Legislature and Ordinances pmmalgat&d
sao e : audREgulahnnsmadehytheGﬂvemun_ : 3

Thc fullowmg Act of the Gujarat Legislature, havmg been'assented mby :
the Governor on the 26th March, 1999 is hereby pubtished for general information.

KUM. H. K. JHAVERI,
Secreiary to the Government of Gujarat,

* Legislative and Parliamentary Affairs Department. 2 _3;::_':'.-'-'
. | . GUJARAT ACT NO. 6 OF 1999. i
(First published, after having reccived the assent of the Gnvemor in thr:
‘Gujarat Government Gazette on the 30th March, 1999).
AN ACT
furﬂ:u:r to amcnd the Bumhajr M{:-mr Veh:c]ﬁ Tax &ct, 1953
: thehmﬂndmﬁaﬁfﬁﬂfﬂrﬁhlopuﬂmnfhﬂhh
e Ln}mmmbpmhmﬂqﬁmﬁmn:(m ;
: Amqau, 1999 B 5
{mm.mmmhummmmm e
:-;nm 1hummvmmaqggﬂwmﬂmq ,__
the hm i |
pﬂw]ﬂd’}, 3, : e ; meatof -
. . = o : I-.. : = -'_ _' S 2 - “!d
- : : _.- ‘. - _- P L '- s gl e 5 :'... -:!:'?‘E:.;_-:_—.:;Z'.' fA s LXV of
X = ci -. AR et '_.,"' o J,af. ?;"-_-_ © 1938 ]

IV—Ex. 6—1 e roieat
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Bon..mtf

m" s " "IV. Motor vﬁﬁu {mﬂudmg uwyaes) ylr*___
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5 mmmmmwm' e 4000
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g knmuanmrmhaw— -
,{i}!medtuﬂn]rnulmmm' ¥

throe passeagers . sl
.' {n‘}hma&mnrryfnmpamam = 12000 .
i ': . (i) licemsed to carry five passengers 14000
T  (iv) licensed to carry six passengers - 15000 S
..',(c) [Four wheelers vehicles licensed < -~ . Eightper cent, of
" .. .7 iocamynotmore than sixpasseagers . the cost of vehicle,
B.  Motorvehicies falling under clanse A - - Twice the rates
- _and manufactured out of Indis and .. specified in
. imporedinmindisafterthe . .~ clawseA

- . Partll  Motor vehicles using fuel other than. = ';:‘Ihamspecﬂ
; mr;pnﬁ, compmm,imw 5 _purtiplﬂa_' o
 operated by electric battery - surchargeof . .
~ or solar energy. e T ﬁﬂrpﬂmi- e

Explanation I—Fmﬁemmufmhu;mmmmpmum" |
i ‘hsmdmﬁmmam%ﬂahmmqumnﬂlufhnk &
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| mﬁ)huuufmdmufmm“ég waniifactare
: mm&dmawmmmmmm .-”' :
{u}hmhmﬂufﬂhﬂnmmmm-;
'plbenfmmhmﬁﬁmh?mm“murvﬂmﬂm
- vehicles.
; {Z)chmufvﬁﬂemuldmtbeﬂkﬂﬂdnp&dm{l},ﬁe
: mmammwwhmm closest
: mmm&mwammnwﬂfm:u
L =;-_3hhm' d collect

. Expianation H—Iumlcnhmthemﬂufwﬁiﬂo, Emmﬂtﬁsvﬂdeh_
mhmlﬂnphofhundred,MﬁmﬁnuufaMdmmudmgﬁﬁympwmﬂ_
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GUJ&RAT ACT NO. 11 of 2000. (i

(Plrst Puhhshﬂd after having received the assent of the Guvarnor m the Gujarat
Gavemmem Gazette, on the 31st March, 2000).

 ANACT : Sesah
furthnr to amend the Bombay Motor Vehicles Tax Act, 1958.

A

ItmhmbymctedmtthI&y-ﬁ:stYwnfthﬁRepubhcafhdtaasfcihws et =

e SRR ThsAntmaybemﬂadtthumhay Motor Vehicles Tax [Gu]arat Short title and
._Anmdnm]mznun : i L

: @) Rshaucmnﬂmfmoemﬂmlstmm . 2
Bom LXVof 2. hﬂmﬁmnbaymmmmwﬁmm&:wdmmﬁe Amendment of

£ principal Act"), in section 3A.— : w};ﬁvi
(1) in sub-section (1); in ﬂg‘lhhia,m s e 1958

.. IV-Ex 11 : e : 11-1
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@ mentryl— :

(a) against clanse (a},fmﬂﬂiﬁtmaudﬁgur&s"h 2,000", the letters
and figures "Rs. 3,000" shall be substituted; ;

(b) against clause (b), for the letters and figures "Rs. 3,000", the letters
and figures "Rs. 4,500" shall be substituted;
(i) mentry2— :

(a) against clause (a), fort'heldhmandﬁgum"ﬂs 3,000", the letters
and figures "Rs. 4,500" shall be substituted;

(b) against clause (b), for the letters and figures "Rs. 4,000", the letters
and figures "Rs. ﬁl]ﬁl]“sha]lbe&lhsuurled, Sy

_{Z)msmb-swum{ir},mchuse(a} —

- . (a) for the letters and figures "Rs. 144“ ﬂmleltmsandﬁgms"ﬂs 21&“ shall
be substituted ;

(b)formeknmaudﬁgmm'lls 160" . ﬂ:ﬂlﬁ:tmsandﬁgmes Rs. 240"
shall be substituted ;

(3) in sub-section (5), — |
(A) inclause @), — 5
(a) for the words " each complete month of the period”, the words " the
month” shall be substituted;
(b} in sub-clamse (i), for the words "ﬁwhum:lredmdnnempees” the
words 't\mhupdred fifty rapees” shall be substituted; .
(c) in sub-clause (i1}, for the words "seven hundred and fifty rupees”, the
words "three hundred seventy-five rupees” shall be substituted; :
(d) in sub-clause (iii), for the words "nine hundred rupees”, the words
"three hundred seventy-five rupees” shall be substituted; :
. {e) in sub-clause (iv), for the words "one thousand rupees”, the words
"ﬁvehmdmdmpees shaﬂbamﬂ:sﬁmted, :
(f) in the proviso, for the word " months", the word "month" shall be
substmmi ; -
; (B}inclmme(b},furthﬂporﬁmbegimﬁag‘ﬁ&lﬂmwwds"ﬂwdésigmmd-
omnibus in respect of which the tax has been paid” and ending with the words
"three months in a year", the following shall be substituted, namely -—
"the designated omnibus in respect of which tax has been paid, has not been
used or kept for use for a period exceeding one month in a year en account of an

mmmmmr@ﬁmmhp&mmaufﬁfmdﬁufmempam
mrturtheﬁmremnwmamhomy

Amendment of JmﬂmpmmdemFmMumLaﬁwmwmeMIW
First Schedule clausg.sha]lbemaemd,mnﬂy —

fi

to Bom. LXV ;
- of 1958, IV-A Private Service Vehicles *-Rs. 500 for every person permitted
) ' : ~tobe camad
T S

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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PART- 1V
Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The fbllowing Act of the Gujarat Legislature, having been assented
to by the Governor on the 30th March, 2001 is hereby published for general
information,

V. M. Kothare,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.
GUJARAT ACT NO. 2 OF 2001.

(First published, after having received the assent of the Governor in
the "Gujarat Government Gazette" on the 30th March, 2001).

AN ACT

further to amend- -. the Bombay Motor vehicles Tax Act, 1958.

It is hereby enacted in the Fifty-second Year of the Republic of India as
follows -—

IV Ex. 3-1 3.1
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1. (1} This Act may be called the Bombay Motor Vehicles Tax (Gujarat
Amendment) Act, 2001.

(2) It shall be deemed to havemconw i:it_o force on tﬁe 25th October, 2000.

2. In the Bombay Motor Vehicles Tax Act, 1958 (hereinafier referred to as "the
principal Act"), in section 3A,—

(1) in sub-section (1), in the Table, in entry 1,—

(a) against clause {(a), for the letters and figures "Rs. 3,000", the letters

and figures "Rs. 2,700" shall be substituted,

{b) against clause (b), for the letters and ﬁgure§ "Rs. 4,500, the letters
and figures "Rs. 4,050" shall be substituted.

(2} in sub-section (5), —
(A) in clause (a), —

(2) for the words * the Month", the words ” each complete month of the
- period” shall be substituted;

(b) in sub-clause (i), for the words "two hundred fifty rupees”, the words
"six hundred seventy-five rupees” shall be substituted;

(c) in sub-clause {ii), for the words "threc hundred seventy-five rupees”,
the words "one thousand twelve rupees” shall be substituted; -

(d) in sub-clause (iii), for the words "three hundred seventy-five rupees”,
the words "one thousand one hundred twenty-five rupees” shall be substituted,

(¢) in sub-clause (iv), for the words "five hundred rupees", the words
"one thousand five hundred rupees” shall be substituted;

(f) in the proviso, for the word " month", the word "months" shall be
substituted.

(B) in clause (b), for the portion beginning with the words "period exceeding
one month" and ending with the words "the Government authority", the words
"continuous period of not less than ore month but exceeding three months n a
year" shalt be substituted.

Repes! and 3.(1) The Bomhay Motor Vehicles Tax (Gujarat Amendme.nt) Orglinance, 2000
savings - is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the
principal Act, as amended by the said Ordinance shall be deemed to have been
done or taken under the principal Act, as amended by this Act,

Government Central Press, Gandhinagar.

[PART 1V

Short uué and
commencement.

Amendment
of section 3A
of Bom. LXV
of 1958.

Guj. Ord. 3 of
2000,
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PART- IV
Acts of the Glijarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Guijarat Legislature, having been assented

to by the Governor on the 31% August, 2001 is hereby published for
general information.

V.M. KOTHARE,

Secretary to the Government of Gujarat,

Legislative and Parliamentary Affairs Department.
GUJARAT ACTNO. 18 OF 2001.

(First published, after having received the assent of the Governor in
the “Gujarat Government Gazette”, on the 31% August, 2001 ).

AN ACT

further to amend the Bombay’ Motor Vehicles Tax Act, 1958.

It is hereby eﬁacted i the Fifty-second Year of the Republic of India as
follows — :

1.(1) This Act may be calied the Bombay Motor Vehicles Tax (Gujarat Second ~ Shert fifle and

commence-

Amendment} Act, 2001. _ ment.

(2) Tk shall come into force on the Ist September, 2001.

o v-Ex. 25-1 _
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Bom. LXV of 2. In the Bombay Motor Vehicles Tax Act, 1958 (hereinafter refcrred to as
11958 "the principal Act”), in section 3,~

(1) in sub-section (I}, for the words "Sixth and Seventh”, the words "Sixth,
Seventh, Eighth and Ninth" shall be substituted;

(2) in the first proviso, after the words "Sixth Schedule”, the words "or Elghth
Scheduie” shall be inserted ..

3. In the principal Act, in section 4, in sub-section (1AB), for the words "Sixth

Schedule or Seventh Schedule”, the words "Sixth Schedule, Seventh Schedule, Eighth
" Schedule or Ninth Schedule” shall be substituted.

. Amendment of 4. In the principal Act, in section ] 1, in sub-section (2), in clause (c}, for the words

section ;{1 ﬂf-f “BIGHTH SCHEDULE", the words "TENTH SCHEDULE" shall be substituted.
Bom. XV o .

1958,

Amendment of 5. In the vrincipal Act, in section 25, {or the words "NINTH SCHEDULE", the
section 25ef o rds "ELEVENTH SCHEDULE" shall be subsiituted.

Bom, LXV of

1958.

Amendment of b i ife pn etpal Act, ip FIRST SUHFRITL i Pan 1, in clause HI. enfres (a).

Firat Schedule
0 Bom, LXV
of 1958,

{hyund {0) shali be deleied.

Amendient 7. Inthe pricipal Aci. the existing EICHTH 3CHFDLLE shall be renumbered as

tlighth CTENTH SCRE LR
Sehedule to TENTH SCHEDULE"

Bom, [.X¥ of

1958,
All'nend1menlnf 8 Inthe p”l" dpat Act, the existing NINTH 2CHEDULE shail be renumbered as
Ninth Sched- "ELEVENTH SCHEDIH " -

ule to Bom.
1.XV of 1938.

{nsertidn of 8. In the principal Act, after SEVENTH SCHEDULE, the following Schedules
new Schedules  shali be inserted. namely:—

in Bom, LXV

of 1958,

Ame
secti
Bom
1958

Amen
sectioi

Bom.
1958,
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"EIGHTH SCHEDULE
{See section 3)

Motor vehicles registered in the State of Gujarat on or after the 1st Septerﬁber,
2001 and used for the carriage of goods or materials.

————— e ah AR e P — — —— ——— — —— m— o i tmap mrmm eim A memi G m— e o ———

Maximum rate
of fump sum 1ax

Rs.

Part 1 Motor Vehicles using motor spirit, compressed

natural gas or operated by Electric Battery or-
selar energy.

Motor vehicles (inciuding tricycles) used for the
carttage of goods or materials—

{a) Vehicles the registered laden weight of which
does rot exceed 750 KG. 9.000

{b) Vehicles the registered laden weight of which
exceeds 730 KG but does not exceed 1500 KG. 15,000

(c) Vehicles the registered laden weight of which
exceeds 1500 KG but does not exceed 3000 KG; 25,000

Provided that where a tax on motor vehicle is
levied by any local authority, the maximum
rate of tax under this clause for motor vehicles
registered for use solely within the limits of such
local anthority shall,-

(1) 1n cases where such motor vehicles are
wholly or partiaily exempted by such local
authority from the tax levied by such local authority,
be the rates specified in this clause;

{i1) in any other case, be two-thirds of the rates
so specified.

Part H Motor vehicles using fuel other than motor spirit, The rates shown
compressed natural gas or operated by  electric in Part I plus a
battery or solar energy. . surcharge of fifty

- per cent. on all

or any class

of motor vehicles
mentioned therein.
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NINTH SCHEDULE

(See section 3)

{(PART 1V

Motor vehicles specified in the Eighth Schedule registered in the State of Gujarat
before the Ist September, 2001 and the motor vehicles registeted in any other State
and brought for use or keeping for use in the State of Gujarat on or after the Ist

September, 2001.

—— e —— — e e — —— e e o ———— e . e —— —— e —— —— ——— e —— o T—

If the age of the vehicle from the month of registration is--

not more than 2 years

more than 2 years but not more than 3 years
more than 3 years but not'more than 4 years.
more than 4 years but not more than 5 years
more than S years but not more than 6 years
more than 6 years but not more than 7 years
more than 7 years but not more than 8 years
more than 8 years but not more than 9 years
more than 9 years but not more than 10 years
more than 10 years but not more than 11 years
more than {1 years but not more than 12 years
more than 12 years but not more than 13 years
more than 13 years but not more than 14 years
more than 14 years.

e

N =

Explanation.-- For the purposes of this Schedule, the expression 'tax’ means the tax

leviable under the Eighth Schedule.”.

Rate of lump
sum tax.

95% of the tax.
Q0% of the tax.
85% of the tax.
80% of the tax.
75% of the tax.
70% of the tax.
65% of the tax.
60% of the tax.
55% of the tax.
50% of the tax.
45% of the tax.
AQ% of the tax.
35% of the tax.
30% of the tax.

GOVEH,-*AENT CENTRAL PRESS, GANDHINAGAR.
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PART- IV
Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor. '

The following Act of the Gujarat Legislaty .
to by the Governor on the 31511 g re, having been assented

March i )
general information. | rch, 2002 is hereby published for

V.M. KOTHARE,
__ Secretary to the Government of Gujarat,
Legisiative and Parliam_enta'ry Affairs Department.

GUJARAT ACT NO. 6 OF 2002,

(First published, after having received the assent of the Governor in
the “Gujarat Government Gazette”, on the 31st March, 2002).

AN ACT
further to amend the Bombay Motor Vehicles Tax Act, 1958. .

1t is hereby enacted in the Fifty-third Year of the Republic of India as foltows :-—

1. (H This Act may be called the Bombay Motor Vehicles Tax {Gujarat Short ﬂl::ﬂ::i
Amendment) Act, 2002,

(2) it shall come into force on the 1st April, 2002.

Bom. LXVof 2. ln. the Bombay Motor Vehicles Tax Act, 1958, in the First Schedule. in Part-1.- Afme_ndtment
g Firy
1958.

(1) after clause IV, the following clause shall be inserted. namely - SB;';';“:; v"lf

1%58.

IV-EX.71
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UIVAA Slecper designated ommibuses—

(a) Sleeper designated omnibuses Rs 13.000 per passcnger
licensed to carry not more than which the vehicle ts licensed
twenty passengers to carry.
{b) Sleeper designated omnibuses Rs. 18.000 per passcnger
licensed to carry more than which the vchicle 1s
twenty passengers. _ licenscd to carry ™. ..

(2} before Fxplanation . the following -Fxplanation shall be mscrted. nameh -
"Exp!anan'bn IA.—For the purposcs of clause IVAA “slecper

designated omnibus” means a contract carriage constructed or adapted
to-provide berths for passengers to sleep thercon.”.

GOVERNMENT CENTRAL PRESS, GANDHINAGAR
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PART - IV
Acts of the Gﬁjarat Legislature and Ordinances pmmulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by ihe
Governor on the 31st March, 2002 is hereby published for general information.

V.M. KOTHARE,
Secretary to the Tavernment of Gujarat,

Legislative and Parliai, stary Affairs Department.

GUJARAT ACT NO. 9 OF 2002.

(First published, after having received the assent of the Governor in the "Gujarat
Government Gazette”, on the 31st March, 2002.

ANACT

further to amend the Bombay Motor Vehicles Tax Act, 1958
and to validate imposition and collection of tax on
designated omnibuses.

It is hereby enacted in the Fifty-third Year of the Republic of India
as follows :-

1. (1) This Act may be called the Bombay Motor Vehicles Tax
(Gujarat Amendment and Validation) Act, 2002.

(2) This section and sections 2 and 3, sub-clause (a) of clause (1) of
section 4 and sections 5, 6, 8 and 9 except sub-section (2) thereof, and
section 10 shall come into force at once, and section 4 except sub-clause (a)
of clause (1) thereof, section 7 and sub-section (2) of section 9 shall be
deemed to have come into force on the 17™ August, 2001.

2. In the Bombay Motor Vehicles Tax Act, 1958 (hereinafter referred

to as “‘the principal Act”), in section 3, sub-section (3) shall-be deleted.

3. In the principal Act, section 3A shall be deleted,

IV-EX.10-1

Short title and
commencement.

Amendment of
section 3 of Bom.
LXYV of 1958,

Deletion of
section 3A of
Bom. LXY of
1958.
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Amendment of 4. In the principal Act, in section 4,—
section 4 of Bom. (1} in sub-section (1AA), in the table,—
LXV of 1958. (a} inentry (a), in column 1, the words and letter “under the

heading A. Motor vehicles fitted solely with pneumatic
tyres” shall be deleted;

(b) for entry (b), the foliowing entry shall be substituted,
namely:--

"(b) designated omnibuses = Annually or in monthly
specified in clauses IVAA  instalments of one-twelfth of
and IVAAA inPart T of the  the annual rate."”;

First Schedule.

(2) after sub-section (1AA), the following: sub-section shall be
inserted, namely:- .

;‘(IAAA) Notwithstanding anything contained in entry (b), in
the table below sub-scection (1 AA)—

(a) the amount of tax leviable on designated omnibus
brought for use in the State for a temporary period
not exceeding seven days shall be four per cent. of
the annital rate of tax per passenger which the
designated omnibus is licensed to carry;

(b) where such designated omnibus is to be used or kept
for nse in the State for a period exceeding seven
days, the tax shall be leviable on such vehicle at the
rate of one-twelfth of the annmal rate of tax for each
month or part thereof.”;

(3) the following Explananon shall be added at the end, namely:--

“Explanation ~For the purposes of this section, sub-section
(6) of section 9 and clause IV in Part-I of the First Schedule,
the expression “designated omnibus” means. an omnibus
which is used or kept for use in the State exclusively as
contract carn'age' and includes a sleeper designated
omnibus.”

Amendment of - In the principal Act, in section 9, after sub—secuon (5), the following

section 9 of Bom.  sub-section shall be added, namely:~—
LXVof1958. . :
“ (6) Where a rc'gistcred OWner or any person in possession or

‘control of a designated omnibus has paid tax at the annual rate or in

monthly instalments of one-twelfth of the anzual rate in respect of
that designated omnibus and proves to the satlsfact:on of the
‘Taxation Authority that,-

(a}  that designated omnibus has.not been used or kept for use
for a continuous period of not less than one month
(hereinafier referred to as “the period of non-use™), or

(b)  that designated omnibus has been taken out of the State for a
continuous period of not less than fifteen days in a month ~
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() in the case of (a), such owner or person shall be
entitled to refund of an amount at the rate of
one-twelfth of the annual rate of tax paid for each
complete month of the period of non-use, and

(ii)  in the case of (b), such owner or person shall be
entitled to refund of an amount equal to one day’s
tax of the monthly installment of tax paid for each
day of the period for which the designated omnibus
is taken out of the State.”.

0. In the principal Act, in section 18,——'

(1) after sub-section (1), the following sub-sections shall be’

inserted, namely:--

“(JA) Where a registered Owner or any person in possession
or control of a motor vehicle who is required not to use or to
keep for use such vehicle for a specified period in
accordance with a declaration given by him to the Taxation

Authority uses or keeps for use such vehicle at any time .

during such period, the Taxation Authority may levy in
addition to the tax leviable on the vehicle for the period for

- which the vehicle was used or kept for use a penalty equal to

twice the amount of tax so leviable.
(1B) Where penaity is leviable under both sub-sections (1)

and (1A), it shall be levied under sub-section (LA) and not

under sub-section (1).”;

(2) in. sub-section (2), after the words, brackets and figure

“sub-scc_tion (1)", the words, brackets, figuré and letter “or sub-
section (1A)” shall be inserted. ’

7. Inthe principal Act, in the First Schedule, in Part-I,-

(1)
@

in clause IV, in the heading, the words “other than designated -
gmnibuses” shall be added at the end;

after clause JV-AA, the following clause shall be inserted,
namely:- _

“IV-AAA. Omnibuses which are used or kept for use
exclusively as contract carriages (hereinafter in this clause
referred to as “the designated omnibuses™)—

10-3

Amendment of
section 18 of
Bom. LXV eof
1958.

Amendment of
First Schedule of
Bom. LXV of
1958.

{a) (i) Ordinary designated 3800 for cvery passenger
omnibuses licensed to  which the vehicle is so

carry not more than twenty " licensed to carry.

) passengers _ _

(ii) Ordinary designated 6000 for every passenger
omnibuses licensed to which the vehicle is so
carry more than twenty licensed to carry.
passengers

(b) (i) Luxury or tourist

6500 for every passenger

designated omnibuses which the vehicle 1s 50 .
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Validation of
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collection of tax
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licensed to ca_fry not more licensed to carry.

than twenty passengers : :
(i) Luxuryortourist =~ 9000 for every passenger
' designated omnibuses which the vehicle is so
licensed to carry more than  licensed to carry.”;
~ twenty passengers -

3 after Explanation IA the followmg cxplanatlon shall
be inserted, namely:--

"Explanation 1AA.--For the purpose of clause TV-AAA
“Luxury designated omnibus” means any omnibus having
seating lay out of two and two or one and three or one and two
or one and one on either side with a gang way of any width in -
between though. any one row of seats in such omnibus may
consist of more than four seats.” '

8. (1) Notwithstanding any judgement, decree or order of any court,

-tax imposed, assessed or collected or purporting to have been imposed,

assessed or collected under the principal Act, on designated ommnibuses
during the period beginning with I* day of April, 199! and ending on the
16" day of August, 2001, shall be deemed to have been validly imposed,
assessed or collected in accordance with law as if at al] material times when
such tax was imposed, assessed or collected, the principal Act as amended
by sections 2, 3, and 4 except sub-clause (a) of clause (1) thereof - and
section 7 of this Act and section 9 had been in force and accordingly—

(@)  no suit or other proceeding shall be maintained or continued
in any court for the refund of any tax paid in respect of
designated omnibus under the principal Act,

(b) o court shall enforce a decree or order directing the refund
of any tax paid in respoct of demgnamd omnibus under the
principal Act,

{¢) any tax imposed or assessed in respect of desxgnated

- omnibus under the principal Act during the period beginning
from the st day of April, 1991 and cndmg on the 16" day .
of August, 2001 but not collected before 177 day of August,
2001 may be recovered (after assessment of tax where

- necessary ) in the manner provided in the principal Act.

(2) For the removal of doubts, it is hereby declared that nothing in
sub-section (1) shall be construed as preventing any person—

(a)  from questioning in accordance with the provisions

) ~ of the principal Act and rules made thereunder the
‘assessment of tax on demgnated omnibus for any
period, or _

(b) . from claiming refund of any tax paid by him on
designated omnibuses in excess of the amount due
from him under the principal Act and the rules made
thereunder. -~ >
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2. (1) Subject to the other provxslons of the principal Act as amended Levy of tax on
by this Act - . designated

_ ommnibuses.
(@)  on and from 1% day of April, 1991 till the 31" day of July, 1995
there shall be deemed to have been levied and collected on all
designated omnibuses which were used or kept for use in the State
during the said period a tax at the rates specified in the table below:-

TABLE
Description of designated Annual rate of tax
omnibuses
1 .Ordinary designated omnibuses Rs.1500 for every passenger |
: ' which the vehicle was
'  licensed to carry.
-2 Luxury or tourist des1gnated Rs.2700 for every passenger
omnibuses _ - which the vehicle was

licensed to camry.

(b) (i)  on and from I* day of August, 1995 till the 31* day of
March, 2000 there shall be deemed to have been levied and
collected on all designated omnibuses which were used or kept for
use 1in the State dunng the said period, a tax at the rates specified in

the table below:-
TABLE
Description of designated Annual rate of tax
o ~omnibuses _ _ A
1 (a) Ordinary designated Rs.2000 for every passenger

omnibuses licensed to carry  which the vehicle was
not more than twenty licensed to carry.  ~
passengers _

(b) Ordinary designated =~ Rs.3000 for every passenger

omnibuses licensed to carry  which the vehicle was
more than twenty passengers  licensed to carry.
2 Luxury or tourist designated  Rs.4000 for every passenger
omnibuses licensed to carry  which the vehicle was
more than twenty passengers  licensed to carry.

(ii)  there shall be deemed to have been levied and collected on

all luxury or tourist omnibuses used or kept for use in the State and
licensed to carry not more than twenty passengers a tax --

(a) during the period commencing on and from 1% day of

" August, 1995 and ending on the 31* day of March, 1996 at

the annual rate of Rs. 3600 for every passenger which the

vehicle was licensed to carry, and
(b) during the period commencing on and from I* day of April,
1996 and ending on the 31* day of March, 2000 at the

TV-ExX10-¢
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annual rate of Rs. 3000 for every passenger Wthh the
vehicle was licensed to carry;

~omnibuses licensed to carry

on and from 1™ day of April, 2000 till the 24 day of October,
2000, there shall be deemed to have been levied dnd collected on ali -
designated omnibuses which were used or kept for use in the State
~during the. said period, a tax at the rates speCIfled in the table
below:- o
TABLE
~ Description of designated Annual rate of tax
: " omnibuses _ -

1 (@) Ordinary designated Rs.3000 for every passenger
omnibuses licensed to carry  which the vehicle was '
not more than twenty - licensed to carry.
passengers - "

{b) -Ordinary designated - Rs.4500 for every passenger
omnibuses licensed to carry  which the vehicle was
more than twenty passengers  licensed to carry. .

2 {a) Luxury or tounst designated  Rs.4500 for every passenger
omnibuses licensed to carry ~ which the vehicle was
not more (han twenty licensed 1o carry.

- passengers o .
‘(b Luxuryor tourist desi gnated Rs.6000 for every passenger
omnibuses licensed to carry  which the vehicle was '

L _more than twen J passengers  licensed to carry.

()  on and from 25" day of Qctober, 2000 til] the 16" day of August,
2001 there shall be deemed to have been levied and collected on ail
designated omnibuses which were used or kept for use in the State
during the said penod a tax at the rates specified in the table
below:- :

TABLE
Description of designated Annual rate of tax
“omnibuses ' - )
1 (a} Ordinary designated ~ Rs.2700 for every passenger
omnibuses licensed to carry  which the vehicle was
~ not more than twenty ' hcensed to carry.
| passengers
{b)  Ordinary designated Rs 4050 for every passeng;::r
~ omnibuses licensed to carry © which the vehicle was
more thar, twenty passengers ~ licensed to can‘y
2 (a) Luxury or tourist designated =~ Rs.4500 for every passenger
" omnibuses licensed to carry ~ which the vehicle was
not more than twenty licensed to carry.
passengers o )
(b)  Luxury ortourist designated - Rs.6000 for every passenger

which the vehicle was
licensed to carry.

more than twenly passengers
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{2)  Subject to the other provisions of the principal Act as amended by

~ this Act there shall be levied and collected on all designated omnibuses
used or kept for use in the State, a tax at the
below till the rates are fixed by the State Govemment,

rates specified in the table
by notification in

the Official Gazette, under section 3 of the principal Act as amended by this

Act:-
' - TABLE

Description of designated
omnibuses

Annual rate of tax

I (a) Ordinary designated omnibuses
licensed to carry not more than

twenty passengers

(b}  Ordinary designated omnibuses
licensed to carry more than
twenly passcngers

Luxury or tounist designated
omnibuses licensed to carry not
more than twenty passengers

(b)  Luxury or tourist designated
omnibuses licensed to carry
more than twenty passengers

Rs.2700 for every
passenger which the
vehicle is licensed to
carry.

Rs.3600 for every
passenger which the
vehicle is licensed to
carry.

-Rs.4500 for every

passenger which the
vehicle is licensed to -
carry.

Rs.6000 for every
passenger which the
vehicle 1s licensed to

carry.
Explanation I.- For the purposes of this section and section 10 “designated

omnibus" means an omnibus which 1s used or kept for use in the State
exclusively as contract camiage,

Explanation II.-For the purposes of this section “Luxury designated
omnibus” means any omnibus having seating layout of two and two or one
and three or one and two or onc and one on either side with a gangway of
any width in between though any onc row of seats in such omnibus may
consist of more than four seats. '
10. - Any amount of tax paid on designated omnibuses under section 3 of
the principal Act read with clause IV in Part-1 of the First Schedule
thereof in respect of the period commencing from the 17" day of August,
2001 and ending on the date of the first publication of the Bombay Motor
Vehicles Tax (Gujarat Amendment and Validation) Act, 2002 in the
Official Gazette or part of such period shall be reckoned as the amount of
tax paid on such designated omnibuses in respect of the said penod or part
thereof under sub-section (2) of scction 9.

GOVERNMENT CENTRAL PRESS, GANDHINAGAR
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. PART- IV
Acts of the Gﬁjarat Legislature and Ordinances pmmulgated
- and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented
to by the Governor on the 28" March,2003 is hereby published for general

information. ~
V. M. KOTHARE,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACTNO. 16 OF 2003.

(First published, after having received the assent of the Governor in
the “Gujarat Government Gazette” on the 31 March, 2003).
—

AN ACT

further to amend the Bombay Motor Vehicles Tax Act, 1958.

It is hereby enacted in the Fifty-fourth Year of the Republic of

India as follows :-

1. (1) This Act may be called the Bombay Motor Vehicles Tax  Short title md
(Gujarat Amendment) Act, 2003. - : commencemen

2) It shall come into force on the 1% April, 2003.

IV Ex. 17-1 17-1
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| Ameadmeatof 2. In the Bombay Motor Vehicles Tex Act, 1958 (hereinafier Bom.LXVof
mi’l’f’;:“m- referred to as “the principal Act”), in section 3, in the proviso to %
LXVof1958.  oub-section (1), the words, figure and letter “section 3A or” shall be

| deleted.

Amendmentof 3, In the pnm:lpal Act, in séction 4, in the Explanation, for the
- sectiondof Bom.  ords, brackets and figures “sub-section (6) of section 9”, the words, -
LXVof1958: brackets, figures and letters “sub-section (6) of sectton 9 sub-sect:on
' - (1AA) of section 18” shall be. substltuted.

 Insertion of new . 4,  In the principal Act, after sectlon 8, the followmg new section

section 8A in - .
Boui, LXV of shall be mscrted namely ‘

1958, Interest  “8A. (1) Where the whole or any portion of the tax due in
onnon- - accordance with the provisions of this Act in respect of any

' :;Yt:;"“ motor vehicle for any period or part thereof has not been paid in
' time by the person liable for the payment thereof, such petson -

~ - shall be liable to pay in addition to the tax so due, sunple interest

at the rate of two per cent. for.each month or part thereof, on the

amount of tax so due but not so paid or any less amount thereof

remaining unpaxd durmg such penod

- (2) I calculatmg the amount of interest payable under this
sectlon, the fraction of a rupee not exceeding fifty pwse shall be
ignored and the fraction of a rupee exceedmg fifty pmse shall be
taken asa rupee

(3)  Subject to such conditions as may be prescribed, the State
- Government may, if it considers it necessary so to do in the
public interest, by an order remit the whole or any part of the

interest payable under thlS section in respect of any specified
- period.”.

Amendmentof = §, In the pnnclpal Act, in sectlon 12 for the word “tax” the words '

secﬁoanofBom ” o
LXVofl958 “tax,penaltyormterest shallbesubstltuted.

Amendmentof 6, Inthe principal Act, in section 13, -
‘section 13 of Bom. - - pal Ast, o

LXVof1988. 1y sub-secuon (1)shaubede1eted,

{2} .'in sub-sectlon (2), the words, bmcket and ﬁgure “other than
: ﬁmefalhngundersub-sectlon(l)”shallbedeleted,

@) tho Ecplmatio shall b deleed.
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7. In the pnnc1pal Act, in sect:on 18 -

(1) aﬂer sub-sectlon (IA) the followmg sub-gection shall be
mserted,namely -

“{IAA) Where a rcg:ster owner or any person in possessnon or

17-3

Amdmént of-
section]1$ of Bom.
LXVof 1958. -

contro} of an omnibus who is required to use. or to keep for use such

omnibus for the purpose for which it is registered is found using such

- omnibu. dther than that-prurpose, the Taxation Authority may levy a

penalty equai to the monthly instalment of’ ta‘x for that month payable in
respect of the d&elgnated ommbus _

2) in suh-sectlon (2) aﬁer the words brackets, figure and letter
“sub-section (1A)”, the words, brackets, figures and letters “or sub-
section (1AA)” shall be inserted. -

| 8. - In the pnncxpal Act, in. sechon- 23, in sub-section (2), in clause

(b), the words, brackets, figures and letter “under sub-sections (2) and
(3) of section 3A an ” shall be deleted

9, ~ In the principal Aci, in _the First Schcdule, -

) inPatl-

\\ - 'sub—ltuu(m),

(a) for the words “compressed nataral gas”, the words

Amendi_nent of
section 23 of Bom.
LXV of 1958.

Amendment of
First Schedule to
Bom. LXV of
1958,

“compressed n atural Bas, liquid petrolcum gas” shall be

substifuted;
(b)  inclause IV-AAA, in item (a), -

(i) for sub-ltem (1) the f ollowmg shall be subsntuted, :

namely -

“(1) Ordmm'y d&elgnated ““Rs. 1800 for eyery' '
_ommbus&e licensed to passenger which the -

carry notmore than - vehicles is so licensed to .

twelve passeng“ers. Y camy.

(ii) Ordmary demgnated Rs. 3800 for every
" omnibuses licensedto  passeriger which the
" carry more than twelve - vehicle is so licensed to
_paasmggrsbmnotmore cairy.”; -
than twenty passmgas '

()., the existing sub-item (n) shall he mumbered as

(2) inPart IL for the words compressed natural gas the' words
“compressed natural gas, hqmd peholemn gas" shall be

substituted.
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Amendment of -
Second Schedule
to Bom, LXV of
1958,

Amendment of

_ Third Schedule
to Bom. LXV of
1958

Amendment of
Fourth Schedule
to Bom, LXV of
1958, :

Amendment of
Sixth Schedale to
Bom., LXV of
1958,

- Ameadment of
Eighth Schedule
1o Bom. LXV of
1958,

1.
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10,

o

2

[PART IV

In the principal Act, in the Second Schedule, -

m Part-1, for the words “compressed natural gas” the words
‘compressed natural gas, liquid petroleum. gas” shall be

substituted;

in Part-11, for the words “compressed natural gas” the words

“compressed natural gas, hqmd petroleum gas” shall be

substltuted, : _

 Inthe princihal Act, in the Third Schedule, ~

{1 in Part — 1, for the words “compressed natural gas”, the
words “compressed natural gas, hquld petroleum gas” shail
be substituted;

(2) in Part ~ ]I for the words “compressed natural gas”, the

12.

NO)

)

13.

K

@)

.

(1)

@

- words “compressed natural gas, hqmd petroleum gas” shall
be substituted.

Tn the pnnmpal Act, in the Fourth Schedule -

in Part—I for the words “compressed natural gas”
“compressed natural gas, liquid petroleum g
substituted; -

in Part-II, for the words “compressed natural gas”, the words
“compressed natural gas, hqmd petroleum gas” shall be
subsututed

the words
" shall be

In the prmmpal Act,in the Sixth Scheduic,

in Part-1, for the words “compressed natural gas”, the words
“compressed natural gas, llqllld petrolcum gas” shall be

* substituted; _

in Part-I1, for the words c.ompressed natural gas” the ‘words

“‘compressed natural gas, liquid - peﬁoleum gas” shall be

-substituted.

In the pnnclpa] Act, in the Elghth Schedule,

- in Pan-I for the words “compressed natural gas”, the wonds
“comptessed  natural gas, liquid peh'olemn gas” ‘shall be
-substituted; -
in Part-Hl, for the words “compressed natural gas”, the words

) compressed natural gas, Ilqmd petroleum gas” shall be

o

Government Central Press, Gandhinagar. -
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PART 1V

Rules and Orders (Others than those published in Part I, I-A and I-L) made
by the Government of Gujarat under the Gujarat Acts.

he following Act of the Gujarat Legislative, having been assented to by
the Governor on 3 1st March, 2006 is hereby published for general information.

S. 8. PARMAR,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.
GUJARAT ACT NO. 9 OF 2006.

(First published, after having received the assent of the Governor in the
“Gujarat Government Gazette”, on 31st March, 2006).

ANACT
further to amend the Bombav Motor Velicles Tax Act, 1958.

Itis hereby enacted in the Fifty-seventh Year of the Republic of India as
follows :-

1. (1} This Act may be called the Bombay Motor Vehicles Tax (Gujarat
Amendment) Act, 2006.
(2} It shall come into force on the st April, 2006.

Bom. LXV 2. Inthe Bombay Motor Vehicles Tux Act, 1958 (hereinafter refered to as “the
ol principal Act”), in section 3, -
(1) msub-section (1), for the words * “Eighth and Ninth™, the words “Eighth,
Ninth, Tenih and Eleventh” shall be substituted:
(2} in the first proviso, afier the words * Eighth Schedule”. the words ~ or
Tenth Schedule” shall be inserted.

'V-Ex.9-| 9-1
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Amend-
ment of
section 4
of Bom.
LXV of
1958,

Amend-
ment of
section 11
of Bom.
LXV of
1958,

Amend-
ment of
section 25
of Bom.
LXV of
1958.

Amend-
ment of
Second
Schedule
to Bom.
LXV of
1958.

Amend-
ment of
Third
Schedule
to Bom.
LXYV of
1958,

Amend-
ment of
Fourth
Schedule
toBom.
LXV of
1958.

Amend-
ment of
Tenth
Schedule
1o Bom.
LXV of
1958.

Amend-
ment of
Eleventh
Sehedule
to Bom.
LXV of
1938,

Insertation
of new
Schedule
in Bom.
LXV of
1958.
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3. Inthe principal Act, in section 4, in sub-section (1AB), in clause (a). for the
words “Eight Schedule or Ninth Schedule™, the words “Eighth Schedule. Ninth
Schedule, Tenth Schedule or Eleventh Schedule™ shall be substituted.

4. Inthe principal Act, in section 11, in sub-section (2), in clause (c). for the
words “Tenth Schedule”, the words “Twelfth Schedule’™ shall be substituted.

5. Inthe principal Act, in section 25, for the words “Eleventh Schedule™, the
words “Thirteenth Schedule™ shall be substituted.

6. Inthe principal Act, in the Second Schedule, in Part I-
(1) clausesIandIV shall be deleted;
(2) Explanation I and Il shall be deleted.

7. Inthe principal Act, in the Third Schedule, in Part I-
(1) clausesIand IV shall be deleted:;
{2) Explanation I and II shall be deleted.

8. Inthe principal Act, in the Fourth Schedule, in Part I1, in column (2), for the
words “of fifty per cent.”, the words “not exceeding fifty per cent.” shall be
substituted.

9. Intheprincipal Act, the existing Tenth Schedule shall be renumbered as Twelfth
Schedule.

10. In the principal Act, the existing Eleventh Schedule shall be renumbered as
Thirteenth Schedule.

11. In the principal Act, after Ninth Schedule, the following Schedules shall be
inserted, namely:-

“TENTH SCHEDULE
{5ee section 3)
Motor Vehicles (other than transport vehicles and Maximum
motor vehicles liable to tax under the Second rate of
and Fourth Schedules) registered in State of lump sun

Gujural on or after the 1st April, 2000. tax.

[PART IV
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Partl. Mortor vehicles using motor spirit,

compressed natural gas, liguid petroleum
gas or operated by electric battery or
solar energy.

A. Motor Cycles and tricyeles (including motor scooters Eight per cent.
and cycles with attachment for propelling the same by of the cost
mechanical power) owned by an individual, an of vehicle.

educational institution, a socia! welfare institution,
a public trust, a local authority or a University.

B. Motor Vehicles owned by a person other than an Twice the rates
individual, an educational institution, a social welfare specifiedin
institution, a public trust, a local authority or a University.  clause A.

C. Motor Vehicles falling under clause A or clause B and Twice the rates
manufactured out of India and imported into India specified in
after the 3 1st March, 2006. clause A, oras

the case may be,
clause B.

Partil. Motor vehicles using fuel other than motor spirit, The rates
compressed natural gas, liquid petroleum gas specifiedin Part ]
or operated by electric battery or solar energy. plus a surcharzge

or fifty per cent.
on all or any
class of motor
vehicles
entioned therein.

Explanation I.- For the purpose of this Schedule.-

(i)

(1)

(iif)

(iv)

(v)

“educational institution™ shall mean such educational institution as
1s recognised by the State Government by order notified in the
Official Gazette. in this behalf;

“local authority™ shall mean any municipal corporation, municipality,
cantonment board or panchayvat constituted under any law for the
time being in force in the State of Gujarat;

“public trust™ shall mean a public trust registered under the
Bombay Public Trusts Act, 1950 as in force in the State of Gujarat;

“social welfare institution” shall mean any institution engaged in
any activity conducive to the welfare of the general public and
recognised by the State Government by order notified in the
Official Gazete, for the purposes of this Schedule:

“University” shall mean a University established by or under any
law for the time being force in the State Gujarat.
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Explanation I1.- 1f a motor cycle is jointly owned by more persons than one.
then notwithstanding anything contained in the proviso to sub-section (1) of
section 41 of the Motor Vehicles Act, 1988, such motor vehicle shall be deemed
to be owned by a person other than individual.

Explanation I11.- For the purpose of calculating the rate of lmp sum tax under
this Schedule, if the invoice of the vehicle, or as the case may be, the Bill of Entry
is not produced for any reason, then, the cost of vehicle shali be calculated as
follows, namely :-

(1) (1) incaseof model of such vehicle is being manufuctured, the cost of vehicle
certilied by a local dealer or manufacturer of such vehicles,

(ii) incase of manufacture of such model has ceased, the prevailing market
price of such vehicle certified by the licensed assessor or valuer of motor
vehicles.

. (2) Ifthe cost of vehicle could not be calculated as per clause (1), the prevailing

cost of similar vehicle determined by the Taxation Authority, closest in engine
capacity and uniaden weight of the vehicle in respect of which ataxistobe
levied and collected.

Explanation IV.- In calculating the cost of vehicle, if the cost of the vehicle s not
in multiple of hundred, the fraction of a hundred not exceeding fifty rupees
shall be ignored and the fraction of hundred exceeding fifty rupees shall be taken
as hundred rupees.

ELEVENTH SCHEDULE

(See section. 3)

Motor Vehicles (Other than transport vehicles and motor vehicles liable
to tax under the Third and Fifth Schedules) registered in any State other than the
State of Gujarat and brought for use or keeping for use in the State of Gujarat on
or after the 1st April, 2006.

Motor Cycles and tricycles (including motor-scooters
and cycles with attachment for propelling the same
by mechanical power).

IT the age of the vehicle from the month of Rate of lump sum tax.
registration is-

l. not more than 2 years. ' 93% of the tax.

2. move than 2 vears but not more than 86% of the tax.

3 vears.

[PART IV

39 o 1985,



[FARET IV GUIJARAT GOVERNMENT GAZETTE, EX., 31-3-2006

3. more than 3 years but not more than 79% of the tax.
4 years.

4. more than 4 years but not more than 72% of the tax.
5 years.

5. more than 5 years but not more than 65% of the tax.
6 years.

6. more than 6 years but not more than 58% of the tax.
7 years.

7. more than 7 years but not more than 51% of the tax.
& years.

8. more than 8 years but not more than 44% of the tax.
9 years.

9. more than 9 years but not more than 37% of the tax.
10 years.

10. more than 10 years but not more than 30% of the tax.
11 years.

11. more than 11 years but not more than 23% of the tax.

- 12 years.

12. more than 12 years but not more than 16% of the tax.
13 years.

13. more than 13 years but not more than 9% of the tax.
14 vears.

14. more than 14 years. 8% of the tax.

Explanation.- Forthe purpose of this Schedule, the expression ‘tax’ means
the tax leviable under the Tenth Schedule™.

Government Central Press, Gandhinagar.

Iv-Ex.9-2
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The Following Act of the Gujarat Legislature having been assented to by the Governor
on the 30th March, 2007 is hereby published for general informatton.

H. D. VYAS,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 4 OF 2007.

(First published, after having received the assent of the Governor in the “Guwjarat
Government Gazette”, on the 30th March, 2007).

AN ACT
further to amend the Bombay Motor Vehicles Tax Act, 1958.

It is hereby enacted in the Fifty-eighth Year of the Republic of
India as follows:- L .

1. {1) This Act may be called the Bombay Motor Vehicles Tax  Short title and

e AL . e AAAd cemmencement .
{Gujarat Amendinent) Act, 2007.

(2) It shall come into force on the 1% April, 2007.

IV-Ex.-5-1 5-1
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Amendment 0; 2. In the Bombay Motor Vehicles Tax Act, 1958 (hereinafter Bnr; LXV of
section 2 o 19
Bom. LXV of referred to as ‘the principal Act’), in section 2,-
1958,

() for clause (1A), the fﬂllowing clause shall be substituted,
namely :-
- 1A) “coé;t of vehicle” in relation to —

{a)  a vehicle manufactured in India means the sale price of
the vehicle as shown in the sale invoice of the vehicle
issued- either by the- manufacturer or the dealer of the
vehicle; and |

{b) a vehicle imported into India means sum of value of
vehicle as assessable under the Customs Act, 1962 and 52ef1962.
endorsed as such in the Bill of Entry under that Act
including the amount of custom duty and any other duty,

cess or charges paid or payable thereon;”;

(2}  for clause (2A), the following clause shall be substituted,

namely :-

“(2A) “half year” means a period of six months of a year
commencing from the 1% day of April and the 1™ day of
October;”;

(3)  forclause (4), the following clause shall be substituted, namely :-

(4)  *quarter” means a period of three months of a year
commencing from the 1" day of April, 1% day of July, 1% day
of October and the 1* day of January;”;

(4) for clause (9), the following clause shall be substituted, namely :-

“9)  “Year” means the financial year;”;

{5)  inciause (10), the words “or the rules made thereunder” shall be

added at the end.
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3. In the principal Act, in section 3, in sub-section (1), - Amendment of
section 3 of

Bom. LXV of 1958,
(1) for the words “Second, Third, Fourth, Fifth, Sixth, Seventh,

Eighth, Ninth, Tenth and Eleventh Schedules”, the words
“Second and Third Schedules” shall be substituted;

(2) in the first proviso, -
(a) for the words “Eourth Schedule or Sixth Schedule or
Eighth Schedule 'f.Jr Tenth Schedule”, the words “Second
Schedule or Third Schedule” shall be éubstituted;
{b) for the words, letters and figures “not exceeding Rs.
2507, the words, letters and figures “not exceeding Rs.
S000™ shall be substituted.

4, In the principal Act, in section 4, - Amendment of
. . . section 4 of
(1) insub-section {1AA), in the Table, - - Bem, LXV of

(a) in entry (a), - 1958.

(1) in column 1, the words “or a motor vehicle of like
description falling in Part I shall be deleted;
(11) in column 2, the words “or the lump sum tax
specified in the Third Schedule” shall be added at
the end;

(b} in entry (b), in column 2, the words “or in case of the ordinary
designated omni buses licensed to carry not more than twelve
passengers including maxi cab, lump sum tax specified in the Third
Schedule” shall be added at the end;

(2)  in sub-section (1AB), in clause (a), the words “Third Schedule,
Fourth Schedule, Fifth Schedule, Sixth Schedule, Seventh Schedule,
Eighth Schedule, Ninth Schedule, Tenth Schedule or Eleventh
Schedule”, shall be deleted.
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(3) after sub-section (1 AB), following sub-section shall be inserted,
namely :-

“(1ABB) = Notwithstanding anything contained in
this section,~

(1) where any motor vehicle 1s registered on or after
the 1 April, 2007, the registered owner or the person
having possession or control of such vehicle shall pay the
tax at the rate of one-twelfth of the annual rate of tax per
month for the entire period starting from the first day of
the month in which the motor vehicle is registered till the
end of that year,

(i)  where any motor vehicle is registered prior to the
1* April, 2007, the registered owner or the person having
possession or control of such vehicle shall pay the tax at
the rate of one-twelfth of the annual rate of tax per month
for the entire period starting from the period from the
next day upto which tax has already been paid till the end
of the 31* March, 2008.”.

Amendment of 3. In the principal Act, in scction 7, in clause (b) for the words
section 7of “Third Schedule” occurring at two places, the words “Second Schedule

Bom. o the Third Schedule” shall be substituted.
LXV of 1958. _

Amendment of 6. In the principal Act, in section 8A, in sub-section (1), for the
section 8A of words “at the rate of two per cent. for each month or part thereof”, the
Bom. L)i;’sgr words “at such rate not exceeding eighteen per cent. per annum, as the

" State Government may, by notification in the Official Gazette, specify”
shall be substituted.

Amendment of 7~ In the principal Act, in section 11, in sub-section (2), in clause
section 11 of (c), for the words “Twelfth Schedule”, the word “Fourth Schedule” shall

Bom. LXV of be substituted.
1958,

Amendment of 8 In the principal Act, in the section 12B, for the words, “an
section 12B of . )
Bom. LXV of Inspector of Motor Vehicles”, the words “an Assistant Inspector of

1958.
Motor Vehicles” shall be substituted.
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9, In the principal Act, in section 14, to sub-section (1), the Amendment of

foliowing proviso shall be added, namely :- section 14 of
. Bom. LXV of
Provided that no appeal shall be entertained by an appellate  (q5g.

authority unless such appeal is accompanied by a proof of payment of

twenty-five per cent. of the amount of tax (excluding the amount of

penalty and interest) in respect of which appeal has been preferr

10.  In the principal Act, in section 25, for the words “Thirteenth Amendment of

Schedule” the words “Fifih Schedule™ shall be substituted. section 25 of
. Bom. LXV of

1958.

Amendment of
First Schedule
. te Bom. LXV
(1 ()

in column I, for the portion beginning with the words ;95
“Part — I Motor Vehicles” and ending with the words “Solar
energy”, the words “Types of Motor Vehicles” shall be
substituted.
(i1}  inclause I11,-

(a) for item (d), the following item shall be substituted,

11.  In the principal Act, in the First Schedule,-

namely:-
“(d) Vehicles, the gross vehicle weight of  Rs. 3000 plus Rs. 2000 for
“which exceeds 3000 KG. every 1000 KG. or part
thereof 1n excess of 3000
KG.;”

(b)  for items (e), (f), and (g), the following item shall be
substituted, nametly :-
“(e) Vehicles, the gross vehicle weight of  Rs. 6000;”;
which does not exceed 3000 KG.
brought in for use or kept for use in
the State for a temporary period.

(i)  inclause IV,-

{a) in item (a), in column II, for the letters, words and
figures, “Rs. 1100 plus Rs. 1007, the letters, words and
figures “Rs. 2000 plus Rs. 200 shall be substituted,

(b)  initem (b),-

(a) in sub-item (i), in columa II, for the letters and
figures, “Rs. 400", the letters and figures “Rs.
600" shall be substituted.

IV-Ex.-5-2
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v)

(v1)
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(b)  in sub-item (i), in column I, for the letters and
figures, “Rs. 9007, the letters and ﬁgufes “Rs.
1300” shall be substituted.

(c) in sub-item (iit), in column II, for the leiters and
figures “Rs. 1007, the lettcrs and figures “Rs.
150 shall be substituted;

in clause IVA, in column II, for the letters and figures “Rs. 500”,

the letters and figures “Rs. 5000 shall be substituted;
m clause IVAA, -

(a)

in item (a), in colummn II, for the letters and figures “Rs.

13000, the letters and figures “Rs. 200007 shall be

substituted;

(b) in item (b), in column II, for the letters and figures
“Rs.18000°, the letters and figures “Rs.30000” shall be
substituted;

in clause IVAAA, -

(a) in itcm (a),-

(i) in sub-item (i), in column I, the words “including
maxt cabs” shall be added at the end, and in
column II, for the letters and figures “Rs.1800,
the letters and figures “Rs.3000” shall be
substituted;

(iil)  in sub-item (ii), in column I, for the letters and
figures “Rs. 38007, thc letters and figures
“Rs.6000” shall be substituted,

(iii)  in sub-item (iif), in column II, for the letters and
figures “Rs. 60007, the letters and figures “Rs.
15000 shall be substituted;

(b)

in item (b),-
(1) in sub-item (i), in coiwmn Ii, for ihe letiers and
figures “Rs. 65007, theletters and figures

“Rs.15000” shall be substituted;
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in sub-item (i), in column [, for the letters and
figpures “Rs. 90007, the letters and figures
“Rs. 15000 shall be substituted;

(vil) clause V shall be deleted;

(viil) 1n clause VI, -

(a)  in sub-clause (i), -

@

(i)

(iti)

in item (d}, in colamn I, for the figures and letters
“2250 KG”, the figures and letters “2000 KG.”
shall be substituted and in the column II, for the
ﬁgﬁres “1500”, the figures “3000”. shall be
substituted,

in item (e}, in column I, for the figures and letters
“2250 KG.”, the figures and letters “2000 KG.”
shall be substituted; and in the column 11, for the
letters, word and figures “Rs. 1500 plus Rs. 207,

. the letters, figures and words “Rs. 2000 plus Rs.

200" shall be substituted;

n item (), -

(1) in sub-item (i), in column 1, for the
figures, letiers and words “2250 KG. in
weight unladen”, the letters, figures and
words “2000 KG. i weight” shall be
substituted; and for column 1i, the
following column shail be substituted,
namely :-

“Rs. 3000 plus Rs. 1000 for every
additional 1000 KG. or part thereof, in
excess of 2000 KG.”;

(i)  in sub-item (i), for the figures and letters
“2250 KG.”, the figures and letters “2000

KG.” shall be substituted; and the words

“or any construction equipment vehicles
or breakdown van used for towing
disabled vehicles” shall be added at the

end.

5-7
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(ix) after clause VI[, after Explanation I[AA, the following

explanation shalt be inserted, namely :-

“Explanation I4AAA.- For the purpose of clauses IVAA

and IVAAA, where the sleeper designated omnibus consists of

both the berths and the seats, the total number of passengers

licenced to camry by such omnibus shall be taken into

consideration for the purpose of calculating the rate of tax under
this Schedule.”
(2)  Part Il shall be deleted.

Substitutien of 12,  In the principal Act, for the Second Schedule and the Third

Second and

Third to Bom. Schedule, the following Schedules shall be substituted, namely :-

LXYV of 1958,

Part-1

(iii)

(iv)

"+ “SECOND SCHEDULE

{ See section 3 and sub-section (1AB) of section 4 )

Motor vehicles registered in the State of
Gujarat on or after the 1°* April, 2007
Motor Vehicles (other than transport vehicles)-

Motor Vehicles not exceeding 250 KG in weight,
unladen adapted and used for mnvalids.

Motor Vehicles including a trailer to carry
personal effects or a camping trailer for private
use, attached to such motor vehicle owned by an
individual, an educational institution, a local
authority, a public trust, a social welfare
institution or a University:

Provided that two or more vehicles shall
not be chargeable under this clause m respect of
the samc trailer.

Motor cycles and ftricycles (including motor-
scooters and cycles with attachment for
propelling the same by mechanical power) owned
by an individual, an educational institution, a
social welfare institution, a public trust, a local
authority or a University.

Tractors used solely for agricultural operations.

Maximum rate of
lump sum Tax (Rs.)

15 per cent. of cost
of the vehicle.
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Motor vehicles plying for hire and used for the
carriage of passengers.

Two wheelers vehicles llccnsed to carry not more
than two passengers.

Three wheelers vehicles ordinarily known as qufo
rickshaw, licensed to camry not more than six
passengers.

Four wheelers vehicles licensed to carry not more
than six passengers.

Motor vehicles (including tricycles) used for the
carriage of goods or materials -

Motor vehicles (inclhding tricycles) used for the

carriage of goods or materials, the gross vehicle
weight of which does not exceeds 3000 KG:

Provided that where a tax on motor vehicle is
levied by any local authority, the maximum rate of
tax under this clause for motor vehicles registered
for use solely within the limits of such local
authority shall,-

(1) 1n cases where such motor vehicles are wholly
or partially exempted by such local authority from
the tax levied by such local authority, be the rates
specified in this clause;

(it) in any other case, be two-thirds of the rates so
specified.

Motor vehicles falling under clause I (except
sub- clause (i) ) and owned by a person other than
an individual, an educational institution, a social
welfare mstitution, a public trust, a local authonty
or a University.

- Motor vehicles falling under clause I, or clause 11

and manufactured out of India and imported into
India after the 31°* March, 2007.

Twice the rates
specified in
clause L

Twice the rates
specified in clause
I or clause 11 or,
as the case may
be, clause IV.

Explanation I. — For the purposes of calculating the rate of fump sum
tax under this Scheduie, if the saie invoice of the vehicie, or as the case
may be, the Bill of Entry is not produced for any reason, then, the cost

of vehicle shall be calculated as follows, namely :-

(1) In case of model of such vehicle 1s being manufactured, the cost of
vehicle certified by a local dealer or manufacturer of such vehicle;
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(i) In case the manufacture of such model has ceased, the prevailing
market price of such vehicle certified by the Taxation Authority.

If the cost of vehicle could not be calculated as per clause (1), the
prevailing cost of similar vehicle determined by the Commissioner of
Transport, closest in engine capacity and unladen weight of the vehicle
in respect of which a tax is to be levied and collected.

Explanation II - “educational institution” shall mean such educational
institution as is recognized by the State Government by order, notified
in the Official Gazette, in this behalf;

Explanation III.- “social welfare institution” shall mean any institution
engaged in any activity conducive to the welfare of the general public
and recognized by the State Government by order nofified in the
Official Gazette, ior the purposes of this Schedule;

Explanation IV.- “public trust” shall mean a public trust registered
under the Bombay Public Trusts Act, 1950 as in force in the State of

- Gujarat;

Explanation V.- “local authority” shall mean any Municipal
Corporation, Municipality, Cantonment Board or Panchayat constituted
under any law for the time being in force in the State of Gujarat;

Explanation VI.- “University:” shall mean a Umversity established by
or under any law for the time being in force in the State of Gujarat.

Explanation VII - If a motor vehicle is jointly owned by more persons
than one, . then notwithstanding anything contained in the proviso to
sub-section (1) of section 41 of the Motor Vehicles Act, 1988, such
motor vehicle shall, be deemed to be owned by a person other than an
individual.

Motor Vehicles registered in any other State and brought in for
use or kept for use in the State of Gujarat on or after the 1*
April, 2007. '

“Motor Vehicles specified in Part I of this Schedule. Maximum 100

per cent. of the
tax.

Explanation.- For the purposes of this Schedule, the expression ‘fax’ means the
tax leviable under the Part 1.

Bam. .
ol 195



PART-1V] GUJARAT GOVERNMENT GAZETTE EX. 30-3-2007 5-11

THIRD SCHEDULE
( See section 3 and sub-section (1AA) of section 4 )

Part-1 - Motor vehicles registered in the State of Gujarat on  Maximum
or after the 1" April, 2007 which are transport rate of

vehicles. lemp sum tax
1. Ordinarily designated omnibuses licensed to carry not 135 percent of
more than twelve passengers including maxi cab. the cost of
N vehicle.
IL Motor vehicles used for the carriage of goods or material
the gross vehicle weight of which exceeds 3000 KG, but
does not exceed 7500 KG. ‘
1. . Motor vehicles used for the carriage of goods or material

the gross vehicle weight of which exceeds 7500 KG, but
does not exceed 12000 KG.

v. Motor vehicles used for the carriage of goods or matenial
the gross vehicle weight of which exceeds 12000 KG.

Provided that where a tax on motor vehicle 1s

levied by any local authority, the maximum rate of tax

~ under this clause for motor vehicles registered for use
" solely within the limits of such local authority shall,-

(i) in cases where such motor vehicles are wholly or
partially exempted by such local authority from the tax

~ levied by such local authority, be the rates specified in
this clause;

(ii} in any other case, be two-thirds of the raies so
specified.

Explanation I- “local authority” shall mean any Municipal Corporation,
Municipality, Cantonment Board or Panchayat constituted under any law for the time
being in force in the State of Gujarat;

Explanation 11— For the purposes of calculating the rate of /ump sum tax under this
Schedule if the sale invoice of the vehicle, or as the case may be, the Bill of Entry is
not produced for any reason, then, the cost of vehicle shall be calculated as follows,
namely :-

(1) (1) In case of model of such vehicle is being manufactured, the cost
of vehicle certified by a local dealer or manufacturer of such
vehicle;

(i) In case the manufacture of such model has ceased, the prevailing
market price of such vehicle determined by the Taxation
Authority.
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(2) If the cost of vehicle could not be calculated as per clause (1),
the prevailing cost of similar vehicle determined by the
Commissioner of Transport, closest in engine capacity and
unladen weight of the vehicle respect of which a tax is to be
levied and collected. {

Explanation III— For the purposes of calculating the rate of Jump sum tax under this
Schedule, in case of articulated vehicle and combination of tractor-trailer, the sale
price is sum total of sale price of tractor and sale price of trailer or, as the case may
be, sermi trailer.

Part-Il  Transport Vehicles registered in the State of Gujarat
aud the registered owner or person having possession
or control of such vehicle opts for the lump sum tax.

Motor Vehicles specified in Part 1 of this Schedule 100 per cent.
of the tax.

Part-111 Transport vehicles registered in any other State and
brought in for use or kept for use on or after the 1™
- April,; 2007.

Motor vehicles specified in Part 1 of thts Schedule 100 per cent.
of the tax.

Explanation — For the purposes of this Schedule, the expression ‘tax’ means the tax
leviable under the Part 1.”.

Deletation 13, In the principal Act, the FOURTH SCHEDULE, FIFTH
;:hzfir::lae:: SCHEDULE, SEXTH SCHEDULE, SEVENTH SCHEDULE, EIGHTH
" SCHEDULE, NINTH SCHEDULE, TENTH SCHEDULE and

ELEVENTH SCHEDULE shall be deleted.

Renumbering of 14, In the prjncipél Act, the existing TWELFTH SCHEDULE shall
Tyelthand be renumbered as FOURTH SCHEDULE and THIRTEENTH
Schedules to SCHEDULE shall be renumbered as FIFTH SCHEDULE.

Bom. LXY of
1958,

Government Central Press, Gandhinagar.
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PART IV

Acts of Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 31% March, 2010 is hereby published for general information.

H.D. VYAS,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 5 OF 2010.

(First published, after having received the assent of the Governor, in the
"Gujarat Government Gazette,” on the 31% March, 2010).

AN ACT
further to amend the Bombay Motor Vehicles Tax Act, 1958.

It is hereby enacted in the Sixty-first Year of the Republic of India
as follows:-

1. (1) This Act may be called the Bombay Motor Vehicles Tax Shorttitleand
(Gujarat Amendment) Act, 2010. commencement.

(2) It shall come into force on the 1% April, 2010.

IV-Ex,, 5-1 5-1
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Ame“:t'_“e"; 0; -8 In the Bombay Motor Vehicles Tax Act, 1958 (hereinafter referred
Bo Xy o 1o as ‘the principal Act’), in section 3, after sub-section (1), the following Bom.LXV of1958.

1958. sub-section shall be inserted, namely:-

“(1A) Notwithstanding anything contained in sub-section (1), a tax
in lump sum, in respect of a motor vehicle for which lump sum tax
has been paid and ownership of such motor vehicle is transferred on
sale, shall be payable at such rates as may be specified by the State
Government by notification in the Official Gazette, but not
exceeding twenty-five per cent. of the lump sum tax paid.

Explanation.- For the purpose of this sub-section, a motor

s, e | Jat A 3 +1a Q T hi n + ‘
vehicle registered in other State and brought in the State for use

permanently, /ump sum tax shall be the tax which was payable at
the time of registration of such motor vehicle in the State, as if it
was a new vehicle.”.

Amendmentof 3. In the principal Act, in section 4,-
section 4 of

o L’j;’;gf (1)  in sub-section (1AA), in the Table, for the existing entry (b), the

following entry shall be substituted, namely:-

Description of vehicles Manner of Payment

“(b) | Designated omnibuses (i) Incase of designated ommni-

specified in Clauses IVAA buses licensed to carry not

and IVAAA in Part I of more than twelve passengers

the First Schedule. including maxicab, annually
or the lump sum tax
specified in the Third
Schedule;

(it) Designated omnibuses other
than those specified in
clause (i) above, annually or
in monthly instalments of

one-twelfth of the annual

E rate.”;

2) in sub-section (1AB), after clause (b), the following clause shall be
inserted, namely :-

“(c) The owner or a person in possession or control of a motor
vehicle which falls under the First Schedule and is liable to pay tax under
section 3 and has become liable to pay tax under the Second Schedule after
the commencement of the Bombay Motor Vehicles Tax (Gujarat gy;.s of 2010.
Amendment) Act, 2010, shall be liable to pay tax in /ump sum at such rate
as may be notified by the State Government by notification in the Official
Gazette, but not exceeding the maximum rates specified in the Second
Schedule.”.
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4. In the principal Act, in the First Schedule, in column 1, in Amendmentof

Clause III,- First Schedule
to Bom. LXV of
1958.

(i) initem (d), for the figures and letters “3000 KG”, the figure and
letters “7500 KG”, shall be substituted;

(i1) 1n item (e), for the figure and letters “3000 KG”, the figure and
letters <7500 KG” shall be substituted. :

5 In the principal Act, in the Second Schedule, in Part I, in Clause III, gz;:g“‘e“‘ of

in column 1, for the figure and letters “3000 KG”, the figure and letters gcpedute to

“7500 KG”, shall be substituted. Bom. LXV of
1958.

6. Inthe principal Act, in the Third Schedule, in Part I, Clause II shall be Amendment of
deleted : Third Schedule
3 to Bom. LXV
of 1958.

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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PART IV

Acts of Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 4" April, 2015 is hereby published for general information.

C. J. GOTHI,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 8 OF 2015.

(First published, after having received the assent of the Governor, in the
"Gujarat Government Gazette”, on the 7% April, 2015).

AN ACT
further to amend the Gujarat Motor Vehicles Tax Act, 1958.

It is hereby enacted in the Sixty-sixth Year of the Republic of
India as follows:-

1. This Act may be called the Gujarat Motor Vehicles Tax Short title.
(Amendment) Act, 2015.

Bom.LXVof 2. In the Gujarat Motor Vehicles Tax Act, 1958 (hereinafter referred Amendment of
18- to as “the principal Act”), to section 12B, the following provisos shall be ~section 12B of
inserted, namely :- Bom. LXV of
1958.
“Provided that if the tax due under this Act is not paid within a
period of three months from the date on which such vehicle has been
seized or detained, such vehicle shall be liable to be sold by auction by
the taxation authority in the manner as may be prescribed : '

8-1
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Provided further that if the amount of tax due is not fully
recovered even after the auction of such vehicle, then, it shall be
competent for the taxation authority to seize or detain such other
vehicle or vehicles owned or possessed or controlled by such person
and sell such vehicle or vehicles by auction in the manner as may be
prescribed.”.

Insertion of 3 In the principal Act, after section 12B, the following section
BEwselionll” | il inserted, namely :-
C in Bom.
LXYV of 1958.

Tax to be first “12C. Notwithstanding anything to the contrary contained in any law
chargeon for the time' being in force, any amount payable by the owner or a
PrOPerty.  herson in possession or control of a motor vehicle on account of tax,

interest or penalty for which he is liable to pay to the Government,
shall be a first charge on the property of such person or owner or
proprietor.”.

@ugnimentof 4 In the principal Act, in section 17,-
section 17 of
Bom. LXV of .
1958, (1) for the words “one hundred rupees”, the words “five

thousand rupees” shall be substituted;

(i) for the words “two hundred rupees”, the words “ten
thousand rupees” shall be substituted.

Substitutilogn 01{ 5. . Inthe principal Act, for section 19, the following section shall
section 0 . 5
Bom. LXV of D€ Substituted, namely :

1958.

Offenceand *“19,  Whoever contravenes the provisions of section 3 of this Act

punishment.  shaj] be punishable with imprisonment for a term which may extend to
six months and with fine which shall be double the amount of the
unpaid tax; and the amount of interest due.”.

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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PART 1V

Acts of Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 317 March, 2017 is hereby published for general information.

K. M. LALA,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO, 12 OF 2017.

(First published. after having received the assent of the Governor, in the
"Gujarat Government Gazette”, on the 31 March, 2017).

AN ACT
further to amend the Gujarat Motor Vehicles Tax Act, 1958.

It is hereby enacted in the Sixty-eighth Year of the Republic of

India as follows:-

- (1)  This Act may be called the Gujarat Motor Vehicles Tax  Short titte and
(Amendment) Act, 2017, commencement.

(2) It shall come in to force on the 1" April, 2017.

IV Ex.-12 12-1
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Amendment 2. In the Gujarat Motor Vehicles Tax Act, 1958 (hereinafter referred to  Bom, 1.XVof
of section 4
of Bom. as “the principal Act™), in section 4,- 10
LX¥of 1958,

(1) in sub-section (1), for clause (i), the following clause shall be

substituted, namely:-

Serial Deseription of Vehicles [ Manner of payment
No. f
“(1) {a) | Vehicles used for hire or reward Annually or quarterly, at
other than designated omnibus the rates fixed by the
registered before the 1* April, State Government under
2017. section 3, or fump sum

tax specified in the Third
Schedule.

(b) Private Service Vehicle registered | Annually or quér?crly, at
before the 1™ April, 2017. the rates fixed by the

State Government under

i section 3, or lump sum

tax specified in the Third

Schedule.

(c) Tractor used for other than Annually or quarterly, at
agriculture purpose and the rates fixed by the
Construction Equipment Vehicle | State Government under
having unladen weight of which section 3, or fump sum
exceeds 2000 KG but not more tax specified in the Third
than 7500 KG. Schedule.

(d) Vehicles other than those Annual or quarterly.”;

mentioned above.

{E}__i? sﬁl:;-saiﬂn{lﬁﬂ}, for the existing table, the following table shall

be substituted, namely:-

Serial Description of Vehicles Manner of payment
Mo. !
“(a) | The motor vehicles specified in Annually or in the case

Clause-III of the First Schedule of half yearly, at the rate
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and registered before the T“Thpril, equal to the one-half of
2017. the annual rate plus 10
per cent. thereof or fump
sum tax specified in the
Third Schedule.

(b) In case of designated omnibuses Annua}_lﬁr the f;mp
licensed to carry not more than sum tax specified in the
the twelve passengers, registered | Third Schedule.”.

before the 1% April, 2017,

(3)  in sub-section (1ABB), to clause (i),the following proviso shall be

inserted, namely:-
“Provided that when the owner or a person in possession or control
of a Motor Vehicle falling under the First Schedule brings his
vehicle for the registration after fifteenth day of the month, he shall
be liable to pay tax of an amount equal to one day tax of the one-
twelfth of the annual rate of tax for each day of the remaining
period of the month and the above clause shall be applicable from
the suceeeding month of that month in which the vehicle is brought

in for the registration.™,

3 In the principal Act. in sectionb, to sub-section (1), the following

proviso shall be inserted, namely:-
“Provided that where the online payment system is available, the
registered owner or person who is in possession or control of a
motor vehicle used or kept for use in the State shall fill up self-
declaration form which shall have the similar effect of declaration
specified as above.”.

4. In the principal Act, in sectionl9, for the words, “six months and

with fine”, the words *six months or with fine or with both” shall be

substituted.

12-3

Amendment
of section &
of Bom.
LXVof 1958,

Amendment
af section 19
of Bom,

LXYof 1958,
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Amendment
of First
Schedule to
Bom. LXVof
1958,

(1)

(2)

(3)

(4}

GUIARAT GOVERNMENT GAZETTE, EX, 31-03-2017

In the principal Act, in the First Schedule, -

in clausefl’, -
(i) in item (d), in column 2, after the figures and letters “7500
KG”, the words and figures “registered before the 1% April, 20177
shall be added at the end;
(iiy  after item (e), in column 2, the following new item shall be
inserted. namely:-
“{eejvehicles, the gross vehicles weight of which exceeds
7500 kg. brought in for use or kept for use in the State fulzl

temporary period.”; [

in clause IV, in the headingafter the words “designated
omnibuses”, the words and figures “registered before the 1st April,
2017or brought for use or kept for use in the State for a temporary
period” shall be added at the end:

in clauselV-A, in columnZ, after the word “Vehicles”, the words
and figures “registered before the 1st Apnl. 2017or vehicles
brought for use or kept for use in the State for a temporary
period shall be added at the end.

in clause IWV-AAA, -

fa) in item (a), in columnZ2. in sub-item (i}, for the word “including
maxi cabs”, the words and figures “registered before the 1st April,
20170r brought for use or kept for usein the State for a temporary
period” shall be substituted;

(b} in item (b). in column 2, for sub-item (i).the following sub-item

shall be substituted, namely:-

(1) Luxury or tourist designated omnibuses licensed fo

carry not more than twelve passengers.

(i-a) Lixury or tourist designated omnibuses licensed to
carry more than twelve but not more than twenty

passengers.”;

[ PART IV



PART IV]

(5)

(1) in column2, for the figures, letters and words “1% April, 20077, the

(2) in Clause 1, in column 2, after sub-clause (iv),the following sub-

GUJARAT GOVERNMENT GAZETTE, EX, 31-03-2017

in clause VL, in item (f), in column 2, for sub-items (i) and (ii), the

following sub-items shall be substituted, namely:-

ﬁﬁﬁfj“aﬁf} ‘motor vehicles exceeding 2000 KG in weight but not |

“(i)  tractors whether or not fitted with any equipments such as
rigs, cranes, coinpressors or projectors exceeding 2000 KG in
weight but not exceeding 7500 KG in weight.unladen registered
before the 1st April, 2017or brought for use or kept for use in the

State for a temporary period.

exceeding 7500 KG in weight,unladen which are not intended to
carry any passengers, goods or other load and which are fitted with
any equipment such as rigs, cranes, compressors or projectors and
are used for any special services or purposes or any construction ._
equipment vehicles or breakdown van used for towing disabled |
vehicles registered before the 1st April, 201 7or brought before in

for use in the State for temporarily period:

(b) any motor vehicles exceeding ?St}U‘K{j in weight unladen
which are not intended to carry any passengers. goods or other load
and which are fitted with any equipment such as rigs, cranes,
compressors or projectors, and are used for any special services or
purposes or any construction equipment vehicles or breakdown van

used for towing disabled vehicles.™,

In the principal Act, in the Second Schedule, in Part-I,-

figures, letters and words *1* April, 2017 shall be substituted.

clause shall be inserted namely:-
*(v) Tractor used for other than agricultural purposes and

whether or not fitted with any equipments such as rigs,

cranes, compressor or projectors or any motor vehicles

Amendment of
Second
Schedule to
Bom. LXYof
1958.
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Amendment of
Third Schedule
to Bom, LXVof

1958,
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which are not intended to carry any passenger, goods or
other load, and which are fitted with any equipments such as
rigs, Cranes, compressor, or projectors and uses for any
special services or purposes or any construction equipment
weight vehicles having unladen weight of which does not
exceeds 7500 KG.;
(3) in Clause II, m column 2, after sub-clause(iii),the following sub-
clauses shall be added, namely:-
“(iv) Designated omnibus licensed to carry not more than twelve
passenger.
(v) Motor Vehicles other than designated omnibuses.™;
{4 after Clause 11, the following clause shall be inserted, namely:-
“II A. Private Service Vehicles.”;
(5) in Clause 111, in colimn 2, the words, figures and letters ** the gross
vehicle weight of which does not exceeds 7500 K G shall be deleted;
(5) afier Explanation VII, the following Explanation shall be added.
namely:- ;
“Explanation VIIL- For the purpose of calculating the lump sum
tax under this Schedule, in case of articulated wehicles and
combination of tractor-trailer, the sale price shall be the sum total of
sale price of tractor and sale price of trailer or, as the case may be,

the semi-trailer.”.

o |

In the principal Act, in the Third Schedule, in Part-I, -
(1) in column 2, for the words, letters and figures “Motor
Vehicles registered in the State of Gujarat on or after the 1™ April, 2007,
which are transport vehicles”, the wordsletters and fgures “Motor
Vehicles registered before 1% April, 2017 shall be substituted;

(2) for Clause I, the following Clause shall be substituted,

namely:-

“I. Designated omnibuses licensed to carry not more than

twelve passengers.”;
(3) after Clause I, the following Clauses shall be inserted,

namely:-

[ PART IV
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“TIA. Motor Vehicles including tricyeles plying for hire or reward
and used for the carriage of passengers other than designated

omni buses.
IB. Private Service Vehicles.”;
(4) for Clause [III, the following clause shall be
substituted,namely:-

“III.  Motor Vehicles used for carriage of goods or material, the

gross vehicle weight of which exceeds 7500 KG.";

(3) Clause IV shall be deleted;
(6) after Clause IV as so deleted, the following Clause shall be
added,namely:-

“¥. ftractor whether or not fitted with any equipments
such as rigs, cranes, compressors or projectors or any Molor
Vehicles which are not intended to carry any passenger,
goods or other load, and which are fitted with any equipment
such as rigs, cranes, compressors or projectors, and are used
for any special services or proposes or any construction
equipment vehicles having unladen weight more than 2000
K.G but not more than 7500 kg.”. '

Government Central Press, Gandhinagar
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